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for the applicant. 
...XdvDCr- 

ndents. 
.1 ' 
AdwocatB for the ResPO 

qr  CLer.~! 

__Qf  f 1cg.  kLo.dje,2.  

I ic'e 	 1,8.96 	mr G.Sarma for the applicant 

None for the respondents* 

C.  01 	 Issue notice on the respon- 
vil,  

	

0 	 dents to show cause as to - ijhy 

this application should not be 

for% 
~M/ 	admitted and relief sought allow 

f 
Returnable within 1 month* 

List on 9.9.96 for whow cA 

and consideration of admission, 

p !I 	Pendency of this ap licatiC 

shall.not be a bar for the 

dents to appoin ~_ the applic l~j ant- 

t to the 3=i&j=mmk recc pursUan 

mmendation NO-RRB/ -6:a V" - 

	

Y 	 G/CON/155/lC 

Pt.1 dated 9.11-95 of the Rail*- 
2
-11 Recruitment Board.' Guvrahati Ann( 

found su xure A-VI if he A"~ 	 ita)- 

~,for such 4ppointment in all res-
1 pects. 

pg 
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22-11-96 Learned counsel 1.1r.G. Sarma for 

the applicant. Leave note of Railway 

counsel Irr.B.K. 6harma upto 30-11-96. 
WritIt-en stateiaent has, not been submitt 

List for written statement and 

further order on 20-12-96, 

O-A. 142/,96- 

9.9 *96 

C? 

Learned counsel Mr G.Safta for-the 

applicanto Leave note Of Mr B*K*SharMae 

Notices have - been served on respon-

dents No'*2 0' 3 and 4. No show cause has 

been submittedo 

Heard Mr G.Sarma for admission. 

Per used the contents of the application 

and the reliefs sought. Application is 

admitted* Written statement within six 

weeks. However *  vacation from 21*10*96 

to 8*11*96. 

List for written statement and 
41 C* further orders —oft-'11.11 .1996 * - 	..j, a 

Heard mr G.Sarma for interim order,* 
a 

interim order dated 7.8.96 shall contj-

nueo 

— ----------- 

01/ 5319 

M er 

P9 

01/1,  
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11-11-96 	Mr#G, 6 arma for the applicant* 
J,T None for the respondents. 

StciteMent has not: been submitted -.-O 

List for written statement and 

further order on 22-1-1-96. 

lm 	 I,'. 4eE S-(-,—r 

I 



N
. 

O'A'4 NO*1~~'/96 

	 - D3 O 
	li~ -  

20-12-46 

W -r *%* " --, 	-S V 	 'V 'X~ 

M07L 	, %4", 

IkA -  

tir#O*'L-'arma fort the appaicant* 
-ritton stattusent ha. S not been 

submittedo Hr*S*'4&riAa for MrAagv 

Sharma submits that the writton state-
nent I* almost roady and seeko for 
short adjournm—wito 

List for written, statement and 
further orders on 6-1-97-a 

6.1.97 	 Learned counsel Mr G. Sarma with Mr 

S. Muktar for the applicant. None for the 

resp ,ondents. Notice has been duly served on 

respondent Nos.2, 3 and 4, but no written 

statement has been filed. None has appeared 

for them so far. Mr G. Sarma submits that 

this is a matter of appointment and requif E~'§-  

early hearing and disposal. 

List for hearing on 3.2.97. In 

the meantime the respondents may submit 

written statement if considered neces 

copy of the order Send 	 to 

respondents. 

1 

L"L 

D41-  

membier 

n1an 

3.2-97 	 Mr B.K.Sharmat  learned counsel 

for the respondents has got personal 

difficulty. Mr G.Sarma, learned counse 

appearing for applicant also needs san ,  

time to take further steps In the case 

Accordingly rele adjourn the case till 

7.2-97. 

Member 	 Vice-Chairman 

P9 
0 

4- - 



O.A.No. 142/96 

	

10.2.97 	 Let this case be listed on 6.3.97 for hearing. 

M e 4me-r— 	 Vice7Chairman 

	

nkm 	 k 

fz~ 

	

6.3.97 	 Let this case be listed on 20 .3.1997 for 

hearing. 

Mei-- 	 VAL 

^/-0 	 trd 

	

20.3.97 	we have heard Mr B.K-Sharma,learned 

counsel appearing on behalf of t1je Railway .̀  

administration at some length. Mr Sharma" 

thereafter finds it difficult to proceed in view 

Of certain instructions. - Pe prays for a of lack 

short adjournment which Mr G.Sarma has no 
YN C, 	

i 

objection. Accordingly, for the ends of justice 

we allow one week time for further hearing. 

IA 	 List on 31.3.1997 for hearing. 

.0  r4 Me6~r 	Vice-Chairman 

P9 

31.3.97 	At the request of Mr. B.X.Sharma, 

learned Railway Counsel hearing is adjounred to 

7.4.1997. 
List on 7.4.97 for hearing. i//x" 

Member 	 Vic ~Ch~airman 

trd 
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15.7.97 

EW  

O.A. 142/96 

We have heard Mr B.K.Shari-q.a, learned 

Railway counsel -at some! len'gth The re-

after Mr Sharma subutits that 	is 

unable to proceed with thehearing cf 

the case as certain records will have 

to be produced #  and he prays for time. 

Two weeks time allowed to which the 

learned counsel for the applicant do 

not have any objection. 

List on 30.7.97 for hearing. 

Mem 	 Vice-\Chairman 

Py 
10, 161 11Y 

53,  
30.7.97 

lot, W"a)4 

Mr. 	S.Sarma- on 	behal f 	of 	Mr. 

B.K.Sharma, learned Railway Counsel prays for a 

short adjournin6nt on the ground of personal 

difficulty of Mr. B.K.Sharma., Accordingly the 

case is adjourned till 21.8.97. 

nkni 

21.8.97 	 Mr G. Sarma, learned counsel for the 

applicant ' is present. - The learned Railway 

Counsel prays for some time to produce the 

records. 

The case is adjourned till 8.9.97 for hearing. 

On that day all counsel shall remain present, 

or else the case will 'be heard ex parte. 

N I ek ~e_r 	 Vice-Chairman 

Z15,; A-Am, 

	
n;k~ 

16, 

~14  

4F AA 
. ,qJ 07 Z  'tt,  

441 ;1-- 
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Mr S. Sarma, on behalf of Mr B.K. 

Sharma, who is incharge of this case, prays for 

adjournment on the ground that Mr B.K. Sharma 

is unable to attend court for his personal reason. 

Mr G. Sarma, learned counsel for the. applicant, 

vehemently opposed the prayer. It is informed 

that there are other counsel also. Mr B.K. Sharma 

is incharge of the case. Considering all these 

we allow adjournment to 16.4.97. 

M bb-e Tr 	 Vice -Chairman 

7.4.97 

C) 

5P 

q , '~ 
nkm 

16.4.97 
LIA)  ,3/ A6U~ \ ,  

A, 

Let the case be listed on 28.4.1997 
for hearing.. 

Vice-Chairman 

trd 

Let this case be listed for.  hearing. 
on 9.6*97, 

Any appointment made shall be subject 
to th 	sult df the case. 

re! 2' Ch Membier 	 vice4 air 

&IN - 

4P. '' 

cw 

".A 

Ck- 	ct- Xot-CO 

- ,9 7 

28*4.97 

W 
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13-11-97 	 Arq=enta,of both the counsel 

aro heArd and c6iicludedo Ordox rc -served, 

Member 
	

Vic-,.Chairmarz 

Common 
8.1-98 	~Order delivered in open Court and 

kept in separate sheets. Copy ofthe 

judgment,shall be kept in each case. 

App lication is allowed. No costs$ 

Records produced Jo ,  shall be returned 

to the respondents under acknowledgement. 

~A 

member 	 ce-C irman 

P9 

2~- 
	 e2j, 
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O.A.No* 
142/96, 143/96 144/96,, 145/96 146/96, 

147/96, 148/96, 149/96, 150/96, 151/96, 152 ~96, 153/96, 155~96, 193/96 
and 42/97 	 DlJS OF DECISION-- 	

......... -~998  

(S) (pr-J-IOITER 

S  i B.K- aimary & Ors-hr 

C 
Shri G,Sarma. 	

I)VO 	FOR 

ITI -01,1!~ R(S) 

V';:--JRSUS- 

Rj;SPOND
,  - (S) 

union of India 

Shri B.K.Sharma, Railway 
counsel. 	ADVOCN:' ~E FOR  

THE HONIBLE.., jUSTICE SHRI D-N.BARUAH, 
VICE CHAIRMAN 

THE HON'BLE, SHRI G-L-SANGLYINE, 
ADMINISTRATIVE MEMBER ed to 

jqhether Aeporters of local papers may be allow 

see tj-j c--~ judgmtcmt  '? 	
? 

To be referred to the Reporter or not 

,11l iether their Lordships wish to see the 
fair coPY 

of the judgm~nt ? 	
i s  to be circulated to the other 

'v ~
rhether the judgm(:mt 

Benches ? 

v. Hon'ble ' jLdministrative MeMber. judgment deliverdd b, 	
P 

.--J- 

0 
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CENTRILL ADMINISTRATIVE TRIBUNhL 
GUWAM7I BENCH 

Th s the Date of order 	vk,, 	Ath Day of January, 	998, 

JUSTICE SHRI D.N.BARUAH* VICE-CHAIRMAN 
SHRI G.L,SANGLYINE* ADMINISTRATIVE MEMBER 

O*A#No* 142/96' 

1.0 Sri B*K*Dalmary Applicant 

U*O*1 & Ors* *04 Respondents 

2* O*A* . 143/96 
Ms.Nirmall Das 040 Applicant 

_vs_ 

U~ 001 & Orso 004 .o Respondent 

3* Ooko 144/?6 ,  oo* 000 

Shri S.Goswami Applicant 

-Va.= 

'U*O*I & Orso 000 0*0 Respondentso 

4* O&A* 145/96 

-*  00 -a' KaWala Ueka 00* * a *  Applicant 

vvs_ 

U*0.1 & Ors* *00 Respondents 

5 o  Oeho 146/96 

Shri P.J.Das Applicant 

-Va- 

U*OoI & Orao. * oo Respondents 

6, O*A, 147/96 

Shri P,K* Sarkar * * o oo*  Applicant 

--VS- 

U*O*I & Ors. Respondents 

7* O*Ao 148/96 

Shri T*K*Das 006 Applicant 

-~vs_ 

U*O*I & Orse 0 ** xespondent 

So  O*A*NO*149/96 

Shrl SoKumar 000 Applicant ,  

­Vs- 

U* Ool & Ors* Respondents 

9* O*Ao 150/96 

Shri M.Ohose 
-vs-~ 

U*O*I 	Orso Respondents 

contd/- 

I 



10- - 	O*A*', 151/96-1- 

$hri Pi, ,K.Kakati. 440 Applicant 
~V 

Va Oo I 	Ora Respondents *  

Shri Do ~zhoudbury 	0*0 Applicant 
-Vs- 

U9 Q* I 	Ora,* Respondents# 

110 O&A-w - 153/96 
Shrl S.K. Rai Applicant 

U* 001 & Ora.* *00 Respond6nts .. 

13* OoA-41515/96 

Shri B*C*Bore Applicant* 
_V&M 

U*O*1 	Ora* 	 00 0. Respondents, 

14* OOAO 193/96 

- 	Shri Rupak.Chakraborty 00* Applicant 

U*O--1 	Ora Respondents, 

15*.0 14AI, 42/97 

SMto Aa;Devl Applicant- 
-4vs- 

U.O"I' 	Ora, 	 *00, Respondents 

By Advocate Mr*G*Sai'ma for all the petitioners* 
BY-Advocate Mr*B*KoSharma-for all the -respondents. 

0 R D R - Ro 

G*L*SANGLYINEA  AmrNISTRATin. MEMBiRS 

The.above 15(glfteen) Original Applications are 

disposed,..qf by-this Common order as they"Involve the same 

Issue,, facts and'groundso. 

contd/- . 

0 
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2* 	The Railway Recruitment Boardp Guwahati Issued 

the Employment Notice NO*1195 dated ~ 26-4-1995 for the 

purpose of appointment in various posts under the North 

East Frontier Railway. ln.thfse ~ Original applications we 

are concernedwith CATEGM& No*7 s STZNO . 
GRAPHER s(English) 

in the scale of Pay Of~ Rs-..'1200-2040/- mentioned in the 

Employment Notice, Pursuant to the said Notice we have the 

foll6wing results 

"Date of Written Test : 27-9-95 
Date of Speed Test $ 04-11-95 (for 80 wopom*) 

-bate' of Speed Test 05-~11-95 (for 60 w*p*m*) 
Date of Viva Voce Test;08-11-95 
Date of panel 
approved: 	 09-11-95 

The selection Board held the viva voce test on 
8-11-95 for the recruitment of ir # Stenographer (Eng) 
under Employment Notice No*1/95,Cat No o 7 in sca1e 

Fse~ 
1200-2040/- and has found 16(UR -lo o sc-20ST-2* 

OBC-2') candidates suitable for the said post and their 
names are recommended to GM/P/N.F*Railway/14aligaon 
in ORDER OF  HERM 

AGAINST U*R*VACA-NCY 

SN 	Roll  NO* 
	 Name of Candidate 

I *' 810704 Anjali Devi 

2*' 810786 Asis Chakraborty 

3* 810798 Mrityunjoy Ghosh 

4,, 810018 Debasish ChoudhUrY 
$*- 810589 Rupak Chakraborty 
6* sio777 Pradip Krssarkar 
70' -810761 Nirmall Das 

810767 y,-,daA1a..-1xeka- 	1-  4. 8:  
9 61094 Pabitra Kr*Kakat1 
10* 810759 Satyanarayan Goswami 

AGAINST S*C* 

820123 	 T.Krishna Das 

2* 	820246 	 Sanjoy Kr*Rai 
---------- 

AGAINST S*T*VACANCY 

10 	830077 	 Bijay . Ch.Baro 

2* 	830108 	 Binoy KroDaimaryo 
---------- 

AGAINST  O.B.C.  VACANCY 

840025-- 	 santosh Kumar 

2* 	840052 	 Pankaj JyOti Das* *  

contd/- 
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3* 	 Flurther, the applicants inform us in their 

rejoinder that in response to the Employment Notice 

2120.candidates had applied for the posts advertised and 

out of them 1520 appeared in the Written Test:-172 appeared 

in the Speed Test: 47 were sent-for Viva Voce# Ultimately 

16 candidates were successful and were empanelled as above* 

These facts have not been refuted by the respondents* The 

panel was published on 9-11-1995 but no appointment of any 

successful candidate was made by the respondents* On the 

other hand employment Notice Nool/96 dated 20-5-96 was 

issued* On 10-6-1996 the applicants prayed to the General 

M anager s  NoFoRallway, Maligaon to issue appointme nt letters 

at the earliest. There was no response *  Consequentlys the 

applicant submitted the Original Applications seeking 

direction on the respondents to , appoint them (the applicants). 

Notice for admission -was Issued on 7-8-1996* Thereuponj, 

Respondent No*3 0  the Chairman Railway Board g  Guwahati 

published his NO.RRB/0/41`/90 dated 5-9-1996 cancelling the 

panel on the ground of various irregularities. As a result $  

the applicants amended the original applications seeking 

among-others quashing and setting aside of the aforesaid 

Ko*RRB/(;/41/90 dated 5-9-1996* In the meantime in the 

absence of show cause from the respondents the original 

Application was admitted on 9-9-96* 

4-o 	The respondents justify the- cancellatIon of the 

Panel as follows 8 

****eit has already been stated that the 
,selection in question pursuant to which th* 
applicant has staked his claim for appointment 
1~a__s already been cancelled in view of the 
various irregularities found in the selection 
of Junior'Stenographer in scale ks* 1200-2040/- 
against Foployment. Notice N0#1/95 dated 
26-4-95 conducted by the Railway Recruitment 
Board #  Guwahatip which has necessiated cance-
llation of the entire selection are as 
followst- 

contd/_ 



In the advertisement of Jr*Stenographer i, 
required qualification was mentioned only 
as Matriculate without Indicating anything 
about the qualification of diploma in 
shorthand and type-writting. The advertisement 
also did not stipulate production of  Diploma 
certificate. As a result o  many of the candidates 
did not submit the same although they were 
qualified both in shorthand and type-writing 
and had diploma certificate* However #  the 
Railway Recruitment Board,, GuWahati. rejected 
the candidature of many'ellgible candidates 
on the ground of non-submission of diploma 
certificate s  thereby deserving eligible can-
didates were deprived of consideration for* 
sel'ection. 

(b) 	Sample test checks revealed mistakes in 
totalling in the written paper and in compu-
tation of marks which has resulted In empanel-
ment of candidates securing less marks and 
exclusion of candidate5 securing more marks* 

(C) 	In the recritktment process,, it has been 
found that all the three stages of testing, 
the knowledge and quality of the candidates 
have been handled by a single individual 
(Member Secretary, Railway Recruitment Board) 
Instead of getting the works done by different 
qualified persons as under :- 

(1) Setting of question paper for writter 
I 

test* 

Selection of diptation passage* 

Preparation final marksheet inclu-
ding marks for viva-voce test only 
done by MS/RRB himself without any 
signature from other two members. 
This has raised doubts of malpra-
ctice by MS/RRB* 

As per Board"s ex#ant instruction 15% of 
marks for written test and viva-voce together 
is required to be fixed for viva-voce. But 
In the subject selection *  RRS/Guwahati had 
adopted 15% of the sum total of marks for 
written test (200 marks) shorthand test 
(300 marks) as well as viva-voce marks 
(90 karks)* The marks of.shorthand test(300) 
was therefore irregularly Included In compu-
ting the marks for viva-voce test-& This has 
allowed the selection authority undue flexi-
bility In the final allocation of marks of 
a candidate though he might have a jecured less 
marks In written test* 

In a number of cases It has been noted 
that marks once allotted In the shorthand 
transcription sheets have been over-written/. 
defaced and new marks allotted *  obtensibly 
to favour the dandidates of evaluator's 
choice. 

W 	It has been noted in some cases #  that though 
the shorthand dictation scripts do not con-
tain certain materials of dictated passage. 
the type transcription sheets contain the 
material of the dictated passage and in a kft 
better wayo This indicates adoption of mal. 
Practice in conducting the shorthand test, 



-6ow 

(g) 	on a visual checking# It has been noted 
that in certain answer scripts(Transcrip-
tion sheet) containing poor performance s, 
higher marks have been alloted in compari-
son to that containing better performance* 

The above irregularities in the selec-
tion are only illustrative and not exhaus-
tivee In any case s, with the above Irregu-
larities detected in the selection,, the 
respondents were left with no other option 
than to cancell the entire selection* By 
doing so. no irregularity has been commi-
tted by the respondents - rather the same 
has been done In the-larger public interest 
which has also brought confidence among 
the public* The irregularities were detec-
ted upon an enquiry conducted by the 
Vigilance Deptt. of the Railway and in,' 
consideration of such enquiry, the selec-
tion is question has been cancelled and 
the applicant should not make any grievance 
against the same*" 

5* 	In su'pport of the action of the respondents #  Mr*B*Ko 

Sharma, their-leanned counsel #  had submitted that the 

irregularities are tU ~r folds &  namely #  before the actual test 

took place #  600 applicants had been arbitrarily excluded 

from the competition by the office of the Railway Recruit-

ment Board on untenable grounds o  and during the entire 

course of the actual test Irregularities which vi4kated the 

selection as a whole had taken place* Under these circumstan-

ces #  according to him #  the action of the respondents in 

cancelling the panel In public Interest cannot be faulted 

and It should be sustained. 

6. 	The applicants have assailed the action of the 

respondents In candelling the select Panel above terming 

it ae illegal, arbitrary, despotic, void 	*t maintainable and no 

In the w ye of law. Mr G*Sarma,learned counsel for the 

applicants ~ pointed out that the emp-loyment panel was cance-

Iled because of alleged malpractices or irregularities but 

not even a single instance oy malpractice or unfair means 

or Irregularities c ommitted by an . y of the applicants or 

con~d/- 
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attributed or' attributable to any of them has been cited by 

the respondents in support of their action. Referring to 

the case of Progoty Sqpply and'Co-operative Society Ltd. 

reported in (1995) 3 GLR 327 in which it has been held to 

the effect that every State action must be fair and informed 

of reasons and'administrative action must not only be 

reasonable but free from bias and malafide)  Mr Sarma submitted 

that the resp6ndents had on the contrary acted otherwise in 

respect of the,cancel.lation of the select panel. The expressed 

ground for.investigation was because of'some alleged malprac-

tices but In the end the panel was cancelled on a contradic-

tory ground of irregularities. According to him, in the 

facb of all these , there is no escape from the cc~nclusion 

that the respondents had with bias and malafide' against th6 

applicants, arbitrarily cancelled the panel. Further,. the 

respondents without giving an opportunity of being heard to 

the applicants before such cancellation had arbitrarily 

.cancelled the panel. According to him. such action is not 

sustainable in law and in this regard he placed reliance on 

the case of Pradip Kumar Das and others reported.in (i985) 2xalm 

GLR 459 which was upheld in the order dated 8.5.1986 in 

SLP (Civil) No-66 of 1986 by the Hon'ble Supreme Court. Mr' 

'Sarr~a further referred to the order dated 14.6.1996 of this 

Tribunal in O-A-NO-9 of 1993 in which after referring to 

the aforesaid P.K.Das,& others case and - also to.'D.V.Ramana 

and others *  1986(4) SLR 50, the action of the.respondents 

to withhold appointment of successful candidates without 

giving them opportunity of being heard was set aside and. 

quashed. 

7; 	in the light of the above. we are now to consider 

whether the action of the respondent's in cancelling the 

N 

contd/- 



select list of ivanior Stenographer (English) mentioned 

above Is sustainable in law. it has not been shown by the 

respondents that the alleged malpr*actices or irregularities 

referred to above were committed or attributed or attribu-

table to any of the present applicants. On the other hand, 

it is seen from their submission that it is the respondents 

themselves who had committed the alleged malpractices or 
k 	 t he 

irregularities. The applicants have had to suffer because of ~ 

al,76g6d. acts of omission and/or commission of the respon-

dents. According to the respondents they had in the facts 

and the circumstances of the case cancelled the select 

panel in larger public Interest and in order to bring public 

confidence in the administration of the North East F rontier 

Railway. These are indeed lofty ideals. But we are in these 

O.Ar. concerned with the question whether on their way 

towards these goals the respondents had not trampled under 

foot the rights of the applicants. There is no dispute of 

the fact that the select Panel was cancelled by the respon-

dents without affording any opportunity of being heard to 

the applicants before the cancellation was made. In the 

case of . Pradip Kumar Das and others (supra) 357 out of the 

790 successful candidates who had been empanelled were 

screened out by the North East Frontier Railway on the 

ground that some malpractices were allegedly committed by 

some of them. No opportunity of being heard was given to 

them by the respondents before such action was taken. The 

Hon'ble Supreme Court had held - 

"It was-necessary according to the rules 
of fairplay and natural justice that 
these candidates who were included in 
the original select panel of 790 candi-
dates published by the Commission had 
acquired a right to get employment and 
therefore they were entitled to be 
heard before any prejudicial action was 

contde/- 
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M 
taken. The judgment of the High Court 
quashing the impugned order on the 
ground that it was vitiated for non-
compliance with the rules of natural 
justice can hardly be assailed." 

Thus,. according to this Judgment #  the selected candidates 

have acquired two rights *  namelys-the rightto get emPlOY-

ment and the right of being heard before any action preju-

dicial to them is taken, The learned Railway Counsel had 

not cited any other case law to contradict this position ,* 

The present 'applicants.are successful candidates whohad 

been empanelled for appointment to the posts- They had 

acquired both the aforesaid rights. The aforesaid judgment 

of the Hon*ble Supreme,Court was rendered against the 

very same N,F,,RailVay yet the authorities of the Railway 

had chosen to ignore the law laid down therein. We have no 

hesitation to hold that when the respondents had cancelled 

the Select Panel without.affording an opportunity of being 

heard to the applicants.before the cancellation was made. 

they had violated both the rights of the applicants. 

Mr*B*K*Sharma had submitted that the fact that the 

applicants were sel.ected and'empanelled does not bind the 

Railway , authorities to appoint the applicants to the po . stso 

In fact s  according to him it was clearly stipulated in the 

]Employment Notice itself that the selection of the candidates 

by the Railway Recruitment Board does not confer any  right 

on the candidates,* On the other hand s  according to law the 

Railway authorities have the right to kefuse appointment* 

Further he had referred to para 113 of the Indian Railway 

Establishment Manual Volume I (Revised Edition' 1989) in 

suppor t of his contention that selected candidates can be 

refused appointments.-We are aware that there are law and 

rules in this regard. The para 113 aforesaid reads thus 

contd - - - 
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"Selection of a candidate by a'Board or a 
Railway administration is, however, no 
guarantee of employment on the railway 
which is subject to his qualifying in the 
prescribed medical examination and to his 
being otherwise suitable for service under 
Government." 

Perusal of this - rule/para shows that there must exist a 

fault or deficiency on the part of a selected candidate in 

order to deny him an appointment to a.  post under the 

railway for which he was selected. in this particular case 

however the applicants were denied appointments for no 

-fault of theirs. They had subjected-themselves-to the rigours 

of the examination and tests conducted by the respondents 

giving out the best they could with the sole expectation 

to come out successful within the standards set by the 

res pondents. No blame has been apportioned to them. They. 

had'not also been allowed to reach the stage-stipulated 

in the para/rule mentioned above in order to ascertain 

whether th.ey are suitable for appointment to the , posts. 
% 	

It may alsobe mentioned here that the learned Railway 

counsel had sought time to produce certain records to enable 

him to make submission. He was allowed time. But though he 

had produced some administrative records before us he was 
I 

unable to produce any answer script for the written test 

as well as the speed test including the passages for the ,  

speed test.'The contentions of the respondents against the 

applicants with regard to the answer scripts or marking 
N 

thereon are therefbre not subi3tantiated before us. 

9. 	We are in a society which upholds the supremacy of 

the rule of law. Therefore *  an administrative action which 

is'done without observing due , process of law or the relevant 

law or rules prescribed is liable -to be quashed. In the 

light of our discussion and findings above, we are of the 

view that the respondents had arbitrarily and illegally 

contd.. 

PK 
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cancelled the select panel. Therefore #  the action of the 

respondents In cancelling the panel is not sustainable in 

law. Consequently, the order NO.RRS/G/41/90 dated 5-9-96 

(Annexure A-VIII) issued by the respondent NO.3 and the 

Railway Board letter s N'0.96/F.(RRB)/25/12 dated 7.8.1996 

and No ..96/E(RRB)/25/13 dated 21.8-1996 mentioned therein 

insofar as they relate to category No-7 Stenographer(English) 

of the'Employment Notice NO.1/95 dated 26.4-1995 are liable 

to be set aside and . quashed. Accordingly. they are hereby 

set aside and quashed. Further, we direct the respondents 

to complete the process of recruitment to the posts of 

Stenographer (English) aforesaid in adcordance with law and 

rules within three months from the date of their receipt 

of this order. 

10. 	All the.abo,4e Original Applici~tions are allowed 

in the lines indicated above - No order as to costs. 

D.N.BARUAH 
VICE CHAIRMAN 

G.L;.:S;A:NG INE: 
A941INISTRAT E MEMBER 

I ~ 7,t 

IKE 

P 
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I q~' 

I TIM CERTRAL AD1%,INISTRATIVEE TRIBUNAj, 

GUffAhATI  BENCH 

B  B  F  0  R  E 

The Hon'ble Shri D.NjoBaTua) Vice-Chairman 
The Hon'ble Shri G.L.Ganglyine l l.-Tember(A) 

0. A. ,  No. 142LO9  6 
Shri B.K.Daimari . 

-Vs- 
Union of India & Ors 

Applicu-,tion under Section 19 of the Administrative 
Tribun,21's Act, 1985. 

7.8.96 -Notice issued directing the respondents to 

show. 'eause as to'why the application should 

not be nPitted 31d relief sought for allowed 

fixing 9.9.96. hon'ble Tribun.~~,J further 

directed that there will be no bar for his 

appointment during pendency of the application. 

Notice served upon the respondent No.2,3 & 4. 

No s how cause is submitted. Anpl'ica-ti,on is 

adtnitted fixing 11-11.96 for Ifiritten Q-t-itement. 

21-11.96 Yo written statement submitted. Fixed 22.11.96 

f.or written statement. 

22.21.96* No 
I 
 written statement filed. Again fixed 20.12.96 

for written st--tement. 

22.12.96 No written 'sta--tement is filed. Fixed for 

written sti1tement & further orders on 6.1.97. 

6.1.1.97 	- No W/S filed. Fixed 3.2.97 for hearing. 

28.1.97 	- Written Statement file'd by the -Respondent. 

2i.2.97 	- Case adjourned till 7.2.97. 

10.2.97.. 	- Case is listed for hearing on 6.3.97. 

04 

0 Contd... 

MPF-, a 
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Case of the A-oplicant. 

tenographer The applicant applied for the post of s~ 

(English) in the scale of pay 1200-2040 as per 
I 
advertisement 

notice No.1/95 dated '26.4.95(linnexure AJII) by the Respondent 

No.3. He appeared , in the written test on,27.8.95 ~ Speed Te st 

on 4/5.12.95 and Vivia'-voce test on 8.11.95. His name is reco-

'mmended by.Respondent No.4 for appointment to the Respondent 

No.2 vide Annexure A.VI. Respondent No.2 did not make appointment. 

The respondents issued Employment Notice No.1/96 in 

The Assam Tribune on 20.5.96 for'fresh interview(Annexure A.VIII). 

The applicant made represent ~,,tion to the respondents on 10.6.96' 

apprehending foul: play and prayed for appoint ment~ AjuaexureA.VII) 

Made Application before this Hon'ble Tribunal on 7.8-.96. 

H on %le Tribunal directed for appointment of the ~3Lpplicant 

holding that there is no bar for appointment during pendency 

of the application. 

'
(D) 	Railway Board cancelled the recruitment panels on 

7.8i96. Respondent No.3 -  notified the cancellat ion on 8.9.96 U 

befo're.l(one) day of the admission of the OA. 

D) 	Cancellation of f-ecruitment panels is challenged on, 

the following grounds 

The cancellation orders violates the principle 

of natural justice. 

Violation of Article 14 and 16 cf.the Constitu-

tion of India in view of-the 2nd employment 

notice No.1/96 I (Annexure A.VIII)' -v"ihereb.y 

fresh interview wj~s cnlled for. 

The applicant has acquired a right to get 

employment and therefore he was entitled 

to be...... 
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to be heard before any pre-judicial act-on 

is taken'i.e. cancelletion of recruitment 

panels., 

Uv) The applicant cannot be blamed f 
. 
or t he 

irregularities .  committed by the respondents. 

(v) The applicant if- - c.ommitted any malpractice 

is to be detected in the examination h.all and 

not after 10 months. 

(F) 	Cases  Relied. upon 

 qR;L.Leave-Petition(-CiVil-I.No-66  of 1986 

Union of India & Others 
Versus- 

Pradeep Kumar Das aS others' 

Date of j U d ge,me nt 

: 

8th May l l'986 

SUPRKS COURT  OF INDIA  - 

 O.A.No.9/93 

Shr .i Dhimsen Gogoi and 9 others 
-Versus- 

Union of India & Others 

Date of judgement : 14th Ju'ne,1996 

CENTRAL  -AD11INISTRATIVE TRIBUNAL 
GWA~!JkTj BjiNCH 

Civil Rule_No.504Z84 

Sh.ri Pradeep Kumar Dats & pthers 
-Versus- 

Union of India & others 

Date of judgement : 14.6-1985 

Reported in (1985) '2 Gr;~,uhat* i Law Reports-459 

0 

0 
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yo ~%s 	 THE CENTRAL ADMINISTRATM TRIBUNAL 

qcha l 	at@d Application au per @rde'r dtd.18.2-97 in 

Ta  
_JO $ 22/9? 

0,.A.No.142/96 

Shri Binoy Kumar DaiMari ... Applicant. 

-Versus- 

Union of India & Ors. ....Respon1dents. 

An a--pplication under Section 19 of the Administrative 
Tribunal's Act,. 1985 

I i  D E  X 

ZlNo. 	Description of enclosures 	 1o. 
o 

I 	Application 	 1 to 9 

Verification 	 10 
Annexure AJ 
Annexure A.I.1, 
Annexure A.II 
Annexure A.III 

Al 	7* 	Annexure A. IV 	 1-7 
~ 80 	Annexure A.V 
9. 	Annexure A.VI 
10, 	Annexure A.VII 	 19, 

ll. 	Annexure A.VIII 

For use in the Tribunal's office: 

Date of f iling 

Registration No. 
t 

Signature 

Registrar 
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1. 	PARTICULARS OF THE APPLICANT: 

Shri Binoy Kumar Daimari )  
Son of Shri Maheswar Daimari j  
C/o Siblal Basumatary, 

~All India Radio, 
Guwahati. 

2 	PARTICULARS OF THE  RESPONDENTS 4: 

The Union of India represented by 
the Secretary to the Govt. of India 
Ministry of Rtsilways, 
New Delhi. 

2. The General Manager(P) 
N.F.Railway j  Maligaon, 
Gu-v-lahat i- I I 

-3 &  The Chairman, 
Railway Recruitment Board )  
Guwahati-1. 

4. The Member Secretary, 
Railway Recruitment Board, 
Guwahati-1. 

30 
	 PARTICULARS OF THE ORDERS AGAINST WHICH 

THIS APPLICATION IS  MADE 

This application is Made f or implemen-

tation of the recommendation of the selected candidiltes 

for appointment as stenographer(English) at the scale 

of pay Rs.1200-2040 vide Employment Notice No.1/95 

Category lqo.? (Annexure A.III). 

Restap_ining the respondents/ from 

completing the process of ~ mployment notice No.2/96 

category 1 (Annexure AoVIII). 

iii. 	 Notification dated 05.9,96 under 

No.1-EB/G/41/90 issued by Shri B.Kalita j  Cha-irman l Railway 

Recruitment Board ; Guwahati cancelling the recruitment 

panels* ... * 

0 

I 7AA 
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panels of stenographer (English) in scale Rs.1200,-2040 

under category No.7 of Employment Notice No.1/95 

dated 26.4.95 and Craft Teacher(Bengali Medium) in 

scale ps.1400-2600 under category No.6 of Employment 

N6tice No'.3/94 dated 19.12.94 (Annexure R.I of the 

Written Statement). 

JURISDICTION 

The applicant declare that the subject 

matter against which he want redressal is within the 

jurisdiction of the Tribunal. 

LIMITATION 

The applicant further declare t .hat 

the application is within the limitation prescribed 

under Section 21 of,the Administrative Tribunal's Act q  

1985. 

66 	 FACTS  OF  THE CASE 

6.1 	 That the applicant is'a citizen of. 

India ~,,nd-aS such he is entitled to all the rights and 

privileges guaranteed under the Constitution of India. 

6.2 	 That the applica'nt has come from a 

very poor Boro Scheduled Tribe family and as such he 

deserves-consideration from all.concerned. 

6.3 	 That the applicant has passed the 

Matr'iculation Examination in the year . 1986 and thereafter 

passed the B.A. Examination in the year 1993 and has 

also obtained diploma in typing and stenography. The 

testimonials...... 
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testimonials are enclosed in this application and 

marked as Annexure A.I j  Annexure'A.I.1 'and A.H. 

6.4 	 That the respondent No.3 made an 

advertisement fo r testiiag candidates for stenographer 

in the scale of pay Rs.1200-2040 through The Assam Tribune 

.and it was clearly written in the advertisement under 

clause 12 of general instructions that the post of 

stenographer'may be increased or decreased. 

6*5 	 That the applicant in-response to the 

advertisement made by the.Respondent-s . on 26.4-.9)5, as 

appeared in The Assam Tribune 2  had aPPlie-d for the 

post of stenogra:pher, The said advertisement runs as 

Empl oyment Notice No.1/95 Category 7.. 

A coPy - of the said adve.  rtisement is 

annexed herewith and marked as Annexure 

A.  III 

6,.6 	 That the applicant made application f or 

,..,ppointment as stenographer at the scale of pay 1200 

2040 giving all particulars such as adademic qualifica-

tions, caste certificpte')  age proof certificate 7  diploma 

c ertificate in typing and stenographer.etc. 

6.7 	 That the respondents being satisfied 

with.the requirements of the candidature for the post 

of stenographer as noted abovec,,~,Iled for written test 

iixing the date as 27.84~'5. 

A copy of the call letter is annexed 

herewith and the same is marked as 

Ax-me x ure  A.  IV 

Contd.,... 
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6 8 	 That as per the.  call-  letter the 

appi i c ant appeared.ih the written test,.did excellent 

in the e xamina,t ion and he became successful in the test 

t~fter the applicant was called for and accordingly whereL 

speed test both. in typ in 9  and stenography and this 

was held on 4/5.11.95. 

A c opy of, the same call letter is 

annexed herewith and marked as LMexureA.V. 

6.9 	 That in speed test.the humble applicant 

did excellent and accordingly he was declared successful 
0 	4 

and thereafter th6 applicant was Called for a viva-voce.  

test apO in this test held on 8.11.95 he also became 

To.'3 ,  successful and was selected by the respondent N 

and thereafter recommended the name.of the applicant 

to Respondent No.2 f or a~ppointment. In view of increase .  , 

of t he-  vacancy the respondent ri .ghtly and validly 

recommended the name of the applicant alongwith 15 

others f or appointment. 

A copy of the said recommendation 

cop-taining the name of the applicapt 

abngwith others. is annexed herewith 

same is marked as Annexure A.VI. 

6.10 	 That the written test speed test and 

viva-voce test are conducted by the Railway Recruitment 

Board headed by the Chairman, which l is an autonomous 

body like any other Railway, Recruitment Board in the 

country. Moreover,.gne responsible officer was'deputed 

to the selection board on behalf of the Respondent 

No.1 and 20 
Contd..',.* 
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That the applicant b6g to state that 

as per advertisement dated . 26.4.95, once the candidate 

is selected after going through all the stages/tests 

V-iz written test ~ speed. test and viva-voce test and 

when the name was recommended for appointment as steno-

grapher, the respondents i.e. Respondent No.1 and 2 are 

duty bound to appoint the applicant - in the. existing 

vacancy of the stenographer. 

	

6..12 	 That the applicant beg to state that 

though f inal list of 16 candidates including the name 

of the applicant.i.e. Aimexure A-VI Was recommended on 
1 

9'.11.95 to the Respondent No.2 for, appointment, the 

Respondent No.2 did take no action on it and,the applicant 

was at a loss of having not,received the appointment, 

letter. 

	

6.13 	 ',That the, applicant made., representation 

to the Respondent No.2 dated 10*6.96 requesting him to 

make appointment . of the applicant. 

A copy of the representation. is arnexed 

herewith and marked as Annexure A.VII. 

	

6.14 	 That while the applicant was anxiously 

waiting for.the appointment letter he was surprised to 

see the advertisement Notice No.1/96 dated 20,575.96 

where the respondeits wanted, to, test 8 candidates for 

the post of stenographer. This" advertisement appeared 

in local news papers including notice board and runs 

as 
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as category No,1, Having seen the advertisement 2  the 

ankiety of - the applicant multiplied and again he approa-

ched the respondents and no response at all was there 

from the respondents. The applicant believes that some 

foul play , may take place in view of the advertisement 

No.1/96 dated 20.5.96,. 
f 

A copy of t6' advertisement, Notice 

No.1/96 is annexed herewith and marked 

as A=exure A.VIII. 

In thlis connection,. the applicant beg to state that 
I 	o 

alongwith him-there are 15 other candidates also duly 

-recommended for appointment to the post of stenographers 

and while none of the recommended candidates is appointed, 

public, ation of another advertisement is creating suspicion'. 

In this connection, the applicant further beg to -  state 

that'there was another Employment Notice No.2/95 category 

No.1 where" 2_1 candidates were recommended for appointment 

of office clerk in the scale of pay Rs.950 - 1500 and 

all of them were appointed though they were @ppeared 

in the tests subsequentX to the applicant. 

	

6.15 	 That the applicant beg to state that 

the selection of the applicant is valid only Mpto one 

y ear as. p 
. 
er existing rule of the respondents. 

I 

	

6.16 	 The applicant beg to state that the 

respondents by the notification dated 05.9. 9.6 under ref-

erence No.RRB/G/41/90 issued by Shri B.Kalita j  Chairmang 

Railway Recruitment Board ~ GUwahati has cancelled t ~B 

recruitment panels of stenographer(English) in-scale I 

Rs,1200-2040 under category No.7 Of Employment Notice Yo.1/~,5 

dated e.00, 

r] 



7 

date.d 26.4.95 and Craft Tea*cher(13engali Medium) in 

scale Rs.14-00-2600 tinder category No.6 of Employment 

Notice Fo.3/94 dated : 19.12.94 7  action of which has 

resulted mis-earriage'of justice and multiplication of 

illegalities. 

	

7. 	G R 0 U  N  D S 

	

7.1 	 For that in view of the selection as per 

Annexure A.VI. I  the 6.ppli .011t was sure that he would be 

a.ppointed so-on under the respondents and as such he did 

not malie - any,  attempt for appointment in,ariy other 

department. 

	

7.2 	 For that injustice will be done to him 

if it,, mediate appointment letter is not issued. Moreover 

alongwith the applicant, the whole family will suffer 

very adversely. 

	

7.3 	 For that the advertisement Ko.1/96 as 

referred in -Annexure A.VIII ,  is ill-cmceived 1 confusing )  

conflicting ~ contradictory j  inharmoneous and acting upon it 

will be illegal and uncalled for and the applicant 

~firmly believes that this Hon'ble Tribunal will direct 

the ~espondent,No.2 to implement the recommendation of 
. 

of Respondent No.3 and. 4 (Annexure A.VI) and in the event 

of non-issuing such direction, the applicant will be 

deprived of the right-of appointment conferred upon him 

after the -selection. 

-0  recruitment 

	

7.4 	 For that the cancellation ol 

panels is illegal, arbitrary,'despotic, void and not 

maintainable in the eye of law. 



F-P 

RELIEFS  SOUGHT  FOR 

In view of the ,  f 6cts and circumstances 

of the' case the ,  applj!cant prays for the.  f oll owing 

relief s 

That the applicant may be appointed 

with immediate effect with a direction to give the 

—seniority from the date of recommendation for appoint- 

i.e. dated 9.11.95, 

That the respondents may be directed 

not to implement the advertisement No*1/96(Annexure 

A.VIII) till the applicant is , appointed. 

To set aside and quash  the cwicellation 

of recruitment panels issued -by the Chairman Railway 

Recruitment Board, Guwahati under reference,No.RRB/G`/41/ 

90 dated 05.9.96(Annexure R.I of the written statement). 

iii. 	Any other relief/reliefs as this Hon'ble 

.Tribunal considers fit and proper. 

INTERIM RELIEF PRAYED FOR 

That during pendency of - the dispos:-,-1 

of the application, direction may be issued to the 

Respondents to appoint the applicant with immediate 

effect. 

That the respondents may be directed 

not to appoint stenogr ~ her against advertisement aP 

!%To.1/96 till the applicant is appointed. 

Contd..... 
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10 0  WHETHER ANY OTHER APPLICATION/PETITION 
FILED BEFORE ANY OTHER COURT/TRIBUNAL 

The ap .pplicant beg to state that he 

has not f iled any ,  other case application bef ore any 

Court/Tribunal. 

lie REMIDIES EXHAUSTED 

The applicant beg to state-that he 

has exhausted 111 the -L * emedies and there is no other 

alternative'but to approach - thi's Hon'ble Tribunal 

for justice. 

 PARTICULARS OF THE,  POSTAL ORDERS 

Postal Order No. 

Date 

Issued by 

Payable -at 

 An Index with particulars of enclosures 

is'enclosed. 

 PARTICULARS OF DgCUPIMTS 

As per Index. 

VERIFICATION  ......... 



V E R I F I C A T 1 0 N 

I, Shri Binoy Kumar  Daimary, son of 

Shri Mahesviar Daiaary j  aged about 25 years, by caste 
i 

Boro(ST), by religion Hindu ~ resident 
- 
of Chandmari j  

Guwahati do hereby solemnly affirm and verify that 

the steMments made in paragraph I to 6 and 8 to 14 

of the O.A. -are true to my knowledge and those made in 

paragraph ? of the OA 'axe true to ny legal advice 

and I have not suppressed any material facts. 

AND I sign this Verification on this 9~ 7kda_y 

of 91997 at Guwahatie 

0 
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S1. No, Govt. Regd. No. 491 
M F. R 'SILAPA' 

	

0 Nt 	INAP 6 
(141 

ESTD.1982 
S I LA'P A T H A R 

EIST. LAKHWPUR -[ASSAM] 

FINAL CERTIFICATE 

" F-,V  

YX  f4z~4  

	

9d1l5e4 evaj 	 allalloeenw Peallteal  /-q mcervv 'a", 

191 
I. Typewriting :-Ja] Assamese .... .. * .. .... 	 .... .... .... .... (words per.  minute) 

(b) English ... .... . 	 (words Per minute) 
2. Stenography .... 	.... 	.. 	.. 	.... 	.... 	... 	.... 	.... 	.... ... (words per minu 

Place': Siflayathar 	 P. K. Bt 7_1=~. 
V11 Date 

H 
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I 

A ENV 	ALL ASSAM TIIII 	 P, 
H. 0. JOTIA - GUWAI I'l  I RR 

4r, 	 Rcgd No 504;1976 
TRIBAL SA ~j  DUM' I C I' 

i4 vat SI N o 
V4 .j ' 4 - 

Certified that ShrOSnPri 	 11, 
sonIDaugh-'Ir1IWc of,~V; , 	-z 	-j I 	 Villog 

/Y,, 	 Sub-Division 'nai state of 	am belongs 

-po to 	 scheduled tribes Tribe which is Cr)  

tinder h.,* Constitution ordcr 1950 andAe North eastern scheduled tribe 

order amendment Act 1976; SHISIVOU(6~ 	 ;&U(- 
and hisllWr family ordinarily resident in the-611ag 

4 	Of Jonaz Sub-Division District Dhemaji in tije state of 4ss ~,I pj. 

n  elm 1). tZ. 	C 	ter 	ped 	 0 	 ij~p ture 
S, 	 11. t 	LI 

IVA, 	
tdi vj I) 	 ffa j 9 

JONOcj O.'ff'r 
Div's 



t  
mpetence to eac i 

I-S- 00~ 	 i *_ 

RAMWAY NOTICE 

fREtRUITmrNT BOARD 4y, KA,( 	RAIIAVA 
A  zi -it Z,  ?ftz.;"g  V'K  

UWAIIATI AW4 
4t 

0 GUWAH T1 

F.%lI'I,OY ,.MENT NOTICE, NO. 119-5 
DATE OF PUBIACA 
CLOS!NG DATE 

Applicationsare illviR'd in prescribed 	plica ion r 

obtaillable from die important Railway ~lation'. or 	a 

profornia enclo ,,ed livrewith (to be neatly ty~ed) in - -tan r 
L si~.c-thivk paper, only one side) for the rpllowing temporary 

'luists litwiv to bc* perinaneriL oil the Nort heast.. Frontier 

Railway. Applications complete in 'all respects along with 
required enclosuresshou Id hesent to the Assistant SeSESLary 
R'ailwav Recru iLment Board.&ation Road.-( 'l—itwahati- 

i -\ssam uncffFrcertirtcat~ ̀ of posting so as to reach the Boards 
orrice on or before 17.30 lir%. of 9/'6/95. The applications can 
also be dropped in the "Application Box" kept in the RRB 
Office beftwe 17.30 lirs or-C).6.95...t,,NII'LOIrKriNT.NOTICE NO. 
ANr.  CATI.GOIILI':4-Q-AQAIN',7.AYHtCH-TJIE-CANDIDAn 

BE N~TITTEN ON THE TOP OF THE 
COVER  ENVELOPE-S POSITIVELY, 
DEPARTMENT: MANAGING'VBRANCH: 

CATEGORY NO. I : ASSTT. TEACHER GRADE -1 
(BOTANY) in scale -Rs 1640-2900/- for English/ Bengali 
Medium Railway School. Temporary but likely to be made 
permanent. No. OF POST : I (UR). QUALIFICATION : find 
class Nizister's Degree in' Botany. (ii) Ofiiversity Degree/ 
Diplomain Ed ucation/ Teaching or Integrated two years post 

gmduate course of Regiondl Colleges of Education of NCERT. 
(iiij Competence to teach through Englisg and Bengali 
Medium. AGE: 20 to 40 years. 

CATEGORY NO. 2 : ASSTT. TEACHER, GRADE. I 
(PHYSICS) in scale Rs. 1640-2900/- for English/ Bengali 
Medium Railway Higher Secondary School. Temporary but 
likely to be made permanent. NO OF POST : I (LTR). 
QUALIFICATION: (i) 11 Class Master's Degree in Physics. (ii) 
University Degree/ Diploma in Education/ Teaching, or 
Integrated two %,ears post Gr;idoate course of Revional 
Cn!iegr c r -s ~ , Edacatzon or "CERT, (iii) Coinpet ~_flCt t,- tcach 
through English and Bengali Medium. AGE: 20 to 40 Years. 

CATEGORY N`O. 3 : Assrr. TEACHER GRADE-11 
(SCIENCE) -in scale Rs 1400-2600/- for Assamese Medium 
Railwav School. Temporary but likely to be made permanent. 
NO OF POST : I (UR). QUALIFICATION : (i) find class 
Bachelors De&ce with one of the following group of subject. 
45% marks can be considered equivalent to find Class where 
there is no demarcation 6f class in Bachelor's Degree. (I) 
Physics, Chemistry and one subjectbut of Maths./ Botanyi 
Zoology. Or (ii) Botany, Zoology.and one subject out of 
Physics,; Chemistry. (2) University * Degree/ Diploma in 
Education/ Teaching or 4 years integrated Degree course in 
Regional Colleges of Education of NCERT (3) Competence to 
teach through Assam ese-Med iu in. AGE: 20 to 40 years. 

CATEGORY NO. 4- ASS77. TEACHER, GRADE-1 
(CO!,VNIERCE WITH SPECIAL ' PAPER BOOK-KEEPING & 
ACCOUNTANCY)' in scale Rs 1640-2900/- for Assamese 
Mlvdiu,-, Railway Higher Secondary School. Temporary but 
hk- C.1%. to be made permanent. NO. OF POST : I (St). 
QPALIFICATION : IInd Class MasteCs Degree in commerce 
with special paper Book-Keeping and .  Accountancy. 00 
Univ(, rsi1v rml-  Vintly 

M dium. AGE.: -20 to 40 years.. tbroueli Assa!"c';C c . 
TLGORY NO. -5 	ASSIT. ~-TEACHER GRADE4 

~
A 

66i~ mE'RCE WITH - SPECIAL PAPER' bANKING) in -scat, 
Rs, 

. 
.[(i40-2900.,'--.-- fjr7Ass'aiiiese 	Medium 	Railway 	Higher 

secolidary 	SOiool. 	Temporary 	but 	likely 	t 
:_P~rzpanenl,. NO OF POST: I (SC). QUALIFICATION -0iiind 5. 

D _Class,Mastei 	egree 	in ~ 

"' 	
­'­  -I,- — 

Uni~cli~'ii~'-~b~j~_ce,-' 	DipIoffiif'in 4 Fduc'ation./ 
I 	A 

5.* 
' J  

	

_,,reac ling, oJF Inlegratec 	tw.-o yqar 

	

I 	s Post'Graduate course or 
Rcgio`o ~i Coileges of Ed ucaiion of NCERT. (iii) Competence to" 

~~ i7each thr' 	I oug i -Assamese Medium. AGE: 20 to 40 years. 
CATEGORY NO. 6': DEMONSTRATOR (PURE SCIENCE) in 

.!s6le Rb. 1400-2600/-- roi -  English/Bengali'Medium Railway 
School.Teniporary b1lL likely to be made permanent. NO OF 
POST 	2 if-UR, I-SC),,  QUALIFICATION : (i) find Class 
Bachelor:, Degree with Physics, Chemistry and one subject out 
(if Botany/ Zoology. 45%, marks can be considered equivalent 
to Ilad Class where there is no demarcation of class in 

5 Bachelor's -,Degree. 	(ii) 	University 	Degree/., Diploma 	in 
%Education/ Teaching or 4 y6~rs integrated Degree course in 
r~gioqal colleges'of C86cation of NCERT. (iii) Competence to 5 

"'0. theough "ieach 	English iind Bengali Medium. AGE :20 to 40 
5 

DRU 'T*: 	_~Q~YAPIIEI~- 	N 
NO OF POST:10 (UR-5, SC.2 ST-Z, OBC4; 

I -ATION: Matriculate.SPEED: 80 W.P.M. & 40 W.P.M. 
in Shorthand and type-writing respectively. Knowledge or 
Hindi Stenography is an additional Qualification and will be -4 
given preference. AGE : 18 to 30 years. 
DEPARTMENT: MEDICAL: 

CATEGORY NO. 8: STAFF NURSE in scale Rs. 1400-2600/-. 
NO. OF POST: 14 (UR-8, ST.2, OBC-4). QUALIFICATION: The 
candidates must have passed Matriculation or its equivalent 
examination and possess a cert ificate as Registered Nurse and 
Midwife having'passed the three years c6urse in Ueneral 
Nursingandsix months course inMidwifery from a School of 7 

Nursing or other Institution recognised by the Indian Nursing 
Council or B.Sc. Nursing. Caindidates passing B.Sc (Nursing) 
will be given two advance increments on the merit of each 
candidate under the sanction of 	competent  authority. On 
selection, their names must be borne in the Indian State 
Medical Register. They must be able to speak in English, Hindi 
Assamese or Bengali. AGE : Between 20 to 35'years with 
years relaxation for SC/STcandidates. Both Male/ Female 
candidates can apply. 

N.B 
G-~zier-Q."ellaxation !-..-upper age 	 A;-,  

communities/ categories of candidates have been given by 2 
years besides the age rellmiation given in para-2. This 
relaxation Is applicable for 2 

' 
yekm wf th effect from 15.7.94. 

(if) The Candidates must have acquired the essential 
qualfflestions as laid down at the time of submission of 
application. Candidates who have yet to appear at the 
examination and whose results are withheld orn ottleclared 
are not eligible to apply. 

f GENERAL INSTRUCTION. 
1.1 	ABBREVIATION USED 	SC 	Schedule. Caste, ST 

Scheduled Tribe, UR 	Un-Resbr~cd, OBC 	Other 
Backward Class, I.P.0 

. ' 	Indian Postal Order, EXSM 
-Ex-Serviceman, PH-Pfiysically handicap ~ed.' 
ne number orvacanJIes shown maybe Increased  or 

qn~dldates can apply against UR posts but i 
'UR* they..will 	have 	to compete with 	candidates* 

SC,,1S'VOBC canclidaie4 need apply strictly against 
their rcspcc ~ive vacan ~ fcs only. 
AGE LIMIT: 

I - 	The age wit! be r~ckon ed as on 1.5.95. The upper age 
limit is relaxable as under:- 



LEJJIA~- RWkUj'D1&NT  DQ6;j~ - A W44ViATI Under C-ertifi cate  of-  posting 
.,tatlon Rciad '  

No_ RRB/G/41/10 

C-hLL LETTER/40MIT CARD EUR THE WUTTEN EX-4PUNATION, CATEGORY No. 	
'APLOYMENT NOTICE NO. 	 P 

TO 
Shj~i/svt. 

YOUR ROLL NO, 

This is YOur all 
93 0 10 

letter A 1-1)~ an  i 
for 	t ard for the written examinat 	lett 

J-~ scale Ps. 120-v- a-a-zja 
tjle po st of :5zC;")V 

category  140, 	
on t 

under kmPlOyment 'Otica No.. 
PROGp,AM 	 he N*FVRajl Way . 
~~~~~ TTF.N "41NATION 1~ AS GIV0q BLWW 
Q-41—TE 	 pay- 	 TIM :M / 	 VE  NLI.8 "S 	I  

lo-el 	
­ 

 . 0 	 "'C A fo  ~ -owl. 	
411-Y 

2 T PJ~ j- a n (-. p - 	 MUqt ba ne% q r-- 

I 

J"p  y(L"' will not bir~ a(2mitted to ~hi r,  Call lettex 	 t"'r" written examinat-ion withouc 
Ment. for. 	/Actlit Card and do -as not itself gi ve  any P.nLttle- . 

2 *  

	

Your' 	 has been 6cccpte(l t-0  rhec~ and balfilment  of 	 PrOvisionally and is -,ubjcct 
Employment notice 	all co nditions laid down is the /gaid 

DONOT PJLtE'IL THF, CONDITIONS 
4"S LAID DOWN IN DfE &4all 

Lt4PL0yj4rt.j ,'p NOTI:CS  
D')  NOT AppZja~ 	PLEASS IGNORS Tli!.S Q-1,L Jjf,TTDVj,[x-jj,r C,~JZ !.ND 
4 9  Only the zjcc ., -be.raj,j,,.j 	 3  ful 

Candidzites in the written exemin j i-jr,11 w.L11 
5 	'Eo "7  "-1'9"-,11-Va-voce tesf, 

YOU are to de C;ndidat 

	

e 	ftb7l Your own travel-ling expence (for LJR/0BC 
p 
rf)anhJ-r,g the Ql,-dr1nan/RHB/(;-' vlah ,'U d-t 	 ly and other o ffi ci al s  o f 

rp-c:tly or indirectly by .  -, candidnte or anybody on 
his behaj :E 
-rendm,r . % ."e9U ,--') 4-J-ng under considp a C - 	 -ration fOr the reqruitment will ,'Mrlidate 7. Ori)../ the -.,M( 	

- J- 6)1 0 for disqu ~)ljfication. 
exanLin 'a - 	lida4~es and tile  p ezrl()r)s  

. --"jn will be aj­, owe 	 en(Mged in conducting the 
d-'.:;rJ-Pllr.e and sil. 	d -into the -xr-d' 

r 

Poomz3. 	 -nce W-1st be mair Q Dination Prmlises. Strict , t ;li 11 p(:, 
url'f 	-4PPropriate  ~hctjorj 	 in the extvidnatiDn/fia.1ij 

" r' til" 4-ximin, 	
lk(!Il 

In 	of thin;v 
cw'tlo' 	' 	

it-L uti  11011, C'-t- c . 
IL I  

03TV 	 "Tf'rj - ol\"Jy  s  ()N 13RODUCM-UN OF TkS, C:,,JW yuU 
"e "'tZ P17P,-613! Rly, :tN j; .p. (-T)jqj)  (?.wA.90  

6' o- 	w4tEkTZ 	 1-14)111 -j ( ILI  4—  - Z—7 rity  1~1y .  . 
.'JJTI-~o 

1. 

f"Or 0'L,*h,1Id4,,.N 
1~1w/77u~ ~ '-"jj .  

o, 0111"
C%cs.  

i o  

amok! - 	 A* - 



/y 

6. 

,-Ammq" 71,41' 
T 

1~0 - JUIB/G/41/9 

W  F KD TAS T 
i~e To 

Your jL01 1 NU-Mbor .10 
you lif~ll noi ; be - 

- 4eed Test IVI 	o To 
adwitted for tbc 	

' ' " ~ ut  t1li 's Call Letter/AdmIt 	VA'Voc 	
wi.th'o 

Admi t 

	

	 CaideThis Call let,tor/ ,C,nrd however'doo6-nbt.jt..l1 give 101ac"t for selootinm 	 Ally"ientit- 

Guwal n LA.-j 

SELaCTION FO SCALE IN., 1200 	 11' iliF P01-ST 6-F J ,i.-3T4NIDGjW"j )S ;I - 
1195 ()N ula . -20 '10/-1(;A'1 ~"OJLy NO- 7,,IJNLxR B-AWLOMENT NOT 'CL NO F1WNT1&j DAIWAY 

reteroijo e 	 J 
abov0p in 	 the 1~ost on6 i~ 	 nod hereby q dvl so(,. 

Rni.l.vf.jy 	end,ale 0iA00 of *  Chl ~j*  p6' sonnejI .~4- ~WA: Intl 1 9non j GuwAh n tjI;.j j 	 r 
4- 1 1-95 at 9#30 h;p., 

24 	
1 od-  *V~*~ 

1 
 J-~ ,b'j jjji~ W6- 

T(-I tj t 	b,e"-bcld! bn 	11- 9.5 n t -StOtiO n R0ndGUwabnti-j 	JLnilwaY Recruitmel 

	

I'S 	 I t B0 4a rd t  GU waba U Uhl r1it 	 r 	 IV  t auab6'Tho Candi 	 W,L LJ1TT4R F,.o 
V  

Jrqr,j~ of tU~-6;(:fj,6e-bh detog ohni 71111VU -do r 	 L t t iindidntcS,  ' who "Id 0 . c 
U10 Vjvjt~ jvoce, 'TP-S t,  Plk 	words per WiUU to 1. shaft;-1 I A Therof oro,- Your priacxjcq~ 

	

klik; fpL1qrL  Opy 	 !y-ny Y 	
(~9 w. ov 	c 

& .44vo - 	
onn(I c'ntes n1so,  must 

P, r q4,qL,;, th I I 
4,q~kq-~ yAvh~-Vo A 

0 	 'd., i4ke 'Zhto -ot *)ebd - tcat - ond'-Viva 
. 50 	

-tr;b6 00iW1d-ibd'--c-n'd;,fio nbsentee te s t will be hold., 
r  )q 	 letter-dor 

x 7;40 5 V 

F 	 -nnd'  o"r' .4is S Y,  a can ~drd"te'd I'A I bC.0y ,,W  #,,,s 0Crctnrint 
'-gh'pideration for the 	

any 	 rIcio 

	

rocru tWen 	 .1* ~., :-~ ting') diidu 0 t .  Will rondor lom 
Tu 

- gi ve . dAtoi.  
% 	

0, 	O.-W 
I 

U~ 
8 X--!U1L1gy' -  J~rij4SWN L Cj;4j.SS,-.. 	UAG 	LNTITL~*Z 1i 

j&NI) 	 li-lwx 	~~' 	 --(1 7111 tit v 4 agi it o 	 6L , V 	 ( I;i A..- 	A vW 
2"G/122 C +V ( 

b6%held W ,  J ,  
On  4 # 	9 5c, 	 t. 	voted tod Pho'kiot(It"coplog.of a'! 

Other curti - li cr tl  
cc 0  GPcod test 1 600 	c-,-~O' 

W0kdS per minutc,  

T." 

Z 
T"  

Q p ,  o%61-1 V 

00. 

ve 01 ~10\" 

k6---.----,. - ---- - -- 

0 



w 	 + -V 

5,  5 

N 0 T 1 C 

b:,- 	­3cruitment. seleciio' ft 	o r S  U 	 lie p9st- 
n 

scale Rs. 	j200'_,,OtjO/_ 	'd e r Lmp I L,~- 
ment Notice N-6.11 	 -y N categoi 	1 0.7 and Ge 'I/FAfLGts indent N-.O'.DE/227/016/ 
R?B/2/I1ectt Pt.11 dated 7. 4 . 95 

D,,ftc.of Written Test: 	27—,5-95 
DzILe of Speed 	Test: 	04-11-95 	for 80 IF.P.M. Date of 	Speed 	Test: 	05-11-95 	for 60 ly. 1) . 
Dc~ tc 0,, Viva Voce Tes":08-11-95 
Dntc' of panel approvet1:09-11-95 

The selection B,-ia ,.-d held the v;v;, V'Oce 
test on 8.11 95 for the recruitmeiit of il-.Stello-
grapi her (L,'.Ylg) under Employment Notice No.J/95 
Cat.No.7 in scale It . 1200-20 1;0/- 4rkq. ilz',.s found 
16(UJl-1O,SC-2,ST-2,6BC-2) ca:1111datos suitable for 
tile said post and their names are reco.-,ouended to 
GH111 1N. . F. Ila i lw,,Iy /1111a I i gaon. 'n OJIDEh Or ME- 1 11T.. 

AGAJN ~;T U.1l.VACANcy 

11011 No. 	Yame ot  cmididate 

	

8 10704 	Anjali Devi 
 

	

810786 	Asin Gha!,.ravorty 

810798 	Mrityunjoy Ghosli.,AS 

	

810018 	Debasish Mowdliuryre 
8 10589 	1111palc Makravort y 
8 10777, 	Prad`p Kr. Sar1mr,-.1  
P7 ~~f 

8. 	 %k 

	

81 0767 	Kamala Delra 
9.j 	810794 P ab i t ra', Ki. - Kahati -­;0' 

------- 10 - 	810759' 	Sntyana ay211 Goswimi.-' - ------------------------------ L, ---------- 
AG.,UNST  S  C.  VACAN CY 

	

820 123 	T. Krishna Da S 
2. 	820246 	Sanj o~, 1~r. 'I tia i 
-------------------------------------------- 

IGLqNST  s,l, ,  VA~ 

87,0077 	)ij ,'Y Ch 'Bare, 
-: 830103 

------------------------------------------------------- E'ncy Xr: Dai Intl ly 

M"OO'N'ST O.B.C.  VACANCT 
3 110025 	SantosL xwna ~ 

Pwikaj iyotj 

AS/M W/Gify WI)y tq~ 	 Member Sccratliy 2  
for Clin i rim n /11!:,13 ~G' , 1Y. 

3: NI"ottl ielcori 

.,,- j3 r 
Or'zl 



ell- 

TO 

The Ged(;`ral Manager 
1V,F,Rai1vay v  bikligaon, 

But: 	Appointnent to thb post of 'Junior 
Stenogr~phej~# in pay scale of BaAM-20.40 
per month, 

air, 

We humbly beg to bring to your kind notice that 
our nanes were recommended by the Railway Recruitment 
Board/Ouviahati, for appointment to the post of 'Junior 
stenographer' (English) in scale of pay Rs.1200-2040/-. 
p*mo as publiahed in eThe Anvam Tribunel dated 12.12.95 
and ftployaout Revis' dated 23.12,95 etc, 

Sir, ue are eagerly waiting for a fornal 
appointment letter since December 1  95.,  We rJiall deem 
it favourable of your kindly look into the matter and 
arrange to Issue the appointment letter at Uie earliest. 

Thanking. you, 

Dated io,6,96 

Yours faithrully, 

Spelected candidate for Steno$raphor 

V~ 

I 
	

4. 
	

I 

6 



K-, ~,, 	 e,  

Category No. 26: BE (Mechanical). 
Category No. ~7 . Diploma in Mech. Engineering. =NOT I C =E- 
Category No. 28 Degree in Mechanicaftlectricz e 4z. 

-y No. 29 B.A. with Hindi as'elecii~e subjc vi~ 9 Categpi 
Oduate v~ith 7W, 	 English as a subject plus a de&ree or 
standard of BA (Hons) in English and a degree or 

- 30 Diploma I  Civil or Mechanical Category No. 	 in Z. 
:qu 	c .  t; AN Tf 	 alifi ation of Diploma in Civil Engineering t>ecom 
.-t em. h 
Category No. 31 Degree in Civil Engineering. 

Y RECRU17MENT BOARD: GUWARATI 	 !Category No. 32: (10+2) with science and Maths. I 
MpLoymENT NO`1710E  NO. 1/96 	 Engineering also be eligible. 

-781001 	 -Minimum ITIcertificate'inDr-fLs '-  STATION_,ROAD, GUWAELAU 	 Category No. 33. 
L,-DATED:20/05/96 	 Jndia, Ncyn in'Civil Engg. from recogriLsed Instit; 

_'k 	Q-0 )A'I - ~30/06/96'- 	 duration. Civil Engg. Diploma holders and holders 
lications are invited in pr,;~c_ribcd forms obtainable From any*  important Railway Station.: %  .. Institution ~vill also be eligible. 
forma application given below (to be iteatly typed In using one side only In a standard size 	eategory No. 34 : Matric pl" 3 yr~ . dipl" omzi In CI,  

PC 
. r) for the following!emporary posts, likely to be permanent, in the Northeast Frontier 	recognised colleges. 

serittothe 
Applicatior~i complete in all respects iii1ong with required ~nclosur~s should be 	 Category No. 35 : Degree in Civil Engg..Departmer- 
,NT SECRETARY, RAILWAY RECRUITMENT BOARD -. STATION  Rj2AD.G

.LTW_AHATI - 

	

under certifica-Ce-of postingso as to reach the 9F&-rd's 6ffice on or before 17-JU 11rS. 	
Category No. 36: Degree In Civil Engineering Dep, 

J 	Legory No. 37 : UniversitX degM preference 6 
T)7b -T,Fie-applications can also be dropped In the"Application Box"kept in the RRB Office Honou .rs & Master Degree. The candidate shou.1d 

'in  Efil ,-3 hrs. of 30/06/96. 	 -fninute 	glLsh lor 25 words per minute in- HL.  
MENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APPLI! S 	

pi 	

4 
OPES POSITIVELY.' 	

prescribed educaLional qualification. 
~,EARLY BE WRi I I EN ONTHE TOP OF THE COVER P4VEL 	 0ttepry -No. 38 : (I) lind class Master's Degree L 

University Degrf~~/Diploma ih Education/TeachL 
'b'urseof Regional Collegesof education of N.C.E.R.7 11Y 	 SEX 	 0  

NAME OF 	SCALE 	- STIPP-10 	
VACjNCMS 	PERIOD 	AGE 	-' - . ' , 	

­  - . 	.. .1 ,  % ;',~ - . . 	. 
.,6 DURING 	 OP 	AS 014 	..medium. 

TIIE POST 	OF PAY - TRAjNING UR_SC ST ORC TMAL. - TLkINING 014*96 	CategoryNo.39:(i) IlndclasiBacheloks Degree % 
is tcr3o-.y 

r a p h er (En gii, h rFw-.ZV,*3=iZ i,-, 	5.0 i vi*! b L - - ­~  08 7~-,  jEth:[-- ~~IQZ 	 Boiany/Zool6gy. 45% marks can 6e considered 

	

Rs. 2000/- 02 -01 01 	64 Both 12 months 20 IBM 1 rs. 	demarcation of class in Bachelor's Degree. (ii) Univ4 
OR 4.  years integrated - Degree course in- regio, 

4....  Both 24 r6ndL5 18  to Z5  Ym ~ ;r. 4 Inspectod 14W.2300/-'Rs. 13'-0/- 07  02 04 	. 1' 	 Competence to teach throu.gh  English and Bengali 
1350 - 

	

~e Communi.- 14OD-2300/.. R& 1320/-' 07 .0202 02 13 Both 24 months 18w25Ym 	 (I) .  A'GENERAL RELAXATION IN UPP 
RIES OF CANDIDATES HAVE 13501.- 	 CATEGO'. 

.nspector/GrAl. 	 RM&UTION MEN IN PW-2. THIS 
rele Communka- 950-1500/. R&  95o/. 08 0i 06 06 23 Both 12 months 8 to 26 Yrs~ 

mintainer/GrAll to.. 	
%TM EIF.ECI FROhf 4/8/95. 

At_Drzfts~nan 	12DD. 	RsL 1200/-, ,  G4 01 01 ol 	07 Both 12 months 18 25 YM 	N.B. (ii).THE CAM 2040 PIDATES MUST HAVE AqQU` 

	

510 
. 
YM 	 LAID DOWN AT THE TIME OF S .20 ta 	 U13ML 

-tric Foreman/ 	2000-32007- R& 2000/- 01 01'_~-, 	02.  Both ' 12 months .  HAVE YET TO APPEAR AT'THE E. 
~cputy Shop Supdt. 	

Both 24 months. IS to 2s Yrs~ 	 wrrimm OR NOT DECLARED AREI 
Mechanks ( Elect) 1400-23W/- its. 1400/- 09- 0601 03 	IS 

	

' ~Q~ 01 	 Both 12 months IS to 25 Ym 	1. GENERAL.1WV=UCT1qN _AL timfuman 	.12oo-2040J. R& 1200/- 03 	01 	06 
1.1 ABERETUTiON USED: 

3 , 9 	 bl. 	 '.=W, t .AA,0L , ~1,rl 	 - 

ad Drattaman 	16000-2660/- R
.& 16W/- ol 	 01 	Both. 12 muntlis 1 '2ii to 30 ';r&. 

I.P.O. =Indian Postal Order. 
r 

Apprentice 	1400-1440/- Rs. 1400b 06 02 01 02 - IJ Both 24 months 20 t6 Z8 Yr&'.- 
" 	

-1.2 The number dvacancies shown may  be inc' 

1400-1440/- Its. 1400/ ,  06 02 02 017. 11. Both 24 monthh 20 to Z8 Ym. 	1.3 SC/ST/OBC candidates can apply against UT ,ercial Apprentice 	
'Both 	 18to2sym. 	:, - 

,therapist 	1400-23DO/-. 	.01 1- - 	01 	 canclidate& k/ST/OBC candidates need ap 7 f. 
26 -  Bo 	

- 

,;urse 	 13 04 02 07 	th 	 20to36Ym.." 14M2600/ 	
0i 01 	

20 to  30 Ym.  ... 	;. . Only. 
/_ 	 '- : I AGE IJIM nasist 	 . , I&%22DO .' 	 o4 	Oi 	07 Bo 

g7&1540/. 
	

az ­'-M-  01 	02 Both 	 M 
th 

_sstt. 	
19 t6 28 Y 	

. .?.I Thenge will be reckoned as on 01-06-96. The 
-Z3W/-. Rs. 1 	02 of ~ 01.-. 08' Both 24 months. 18 to 28 Ym.  Mechanics 

-:7 	
A40D , L'~ , - ~ , 	- 	 4 .1 ; . V. , 11'-.' ~: 'K! %__ 	~~) By 5 years for SC/ST candidates and by: 

DSL' 	- , -1- 	 .. 	. 	I 	. 	""' ': ­­~' 	--L 
_'-f 	

:..;  - 	'Both 12 months i6 to 30 YM'. 	 By 5 years for Bonafide displaced GoTdsr i6M3=1, Rs. 2000/ 	-01 -:- - 01 :putySh ~ed 
an in -case of physicall~ handica (c) I~y 10 ye 

	

201,'04. 01 02' 01 	08 Both Mechanics 4'.'t.."74,1400-2300/:. fig: 13" 	 24 months - -18' 6 2813~~ 	 :(d) Upto the age 40 years for T.ESErVISTS7 
Upto the extent of service rendered by G Meech) is  t~ 28 yri ,- 

03 01 '02 i-12 Both 24 months Train Exarnjnjj,_:~.132D-1360/­  ft 1320/-. 06 
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RMLWAY RECRUITMEW 
130ARD - GUWAHATL 

NO. RRB/G/41190 
Date: 05.9' 96. ,  

NUCICE 
Sub Cancellation of Recruit,  
ment . panels of Stenographer 
( English) in  scale. Rs. 1200- 
20-40/- under Category No. 7 of 

Employment Notice No. 1/96 
dL 26.4.96 &nd CMft Tea cher  

(Bengali Medium) in scale. 

its. 1400-2600/- under Cat 
No. 6 of Einployment Notice 

No. 3/94 dt. 19.12.94. 
. R&Hway Board vide their 

letters No. q6/F./(RRIJ)/25/l2 

dtd. 7.8.96 and 96/E WHY 
25/13 dL 21.8-96 have 
cancelled the Recruitment 
pineis . o f 	Stenugrapher 
(Eng]Lih) and Craft Teacher 
(BM) mentioned on the above 
subject due tu various Lrregu-
larities. Hence the Recruitment 
panels of Stenographer 

(English) anq Crdt Teacher 
(BM) stand cancelled. 

(B. K .alita), 
Chairman 

Railway Recruitment Board, 
GuWahati. 

RNI 1328/ 1. 
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IN TM 	 TRIBUNAL 	UL 

GUWAHATI  BE1,4'CH 

Title -of the case , 	 0. A. - No. 	2' of ' 1996. 

Shri Binoy Kumar Daimary 	...AlDplicant, 

-Vers-us- 

Union of'India & Ors. 	*..Respondents. 

An appldcatio .n, Wider sec. 19 o f the A.T.. Actj,~ 1985, 

I  N, D E  X 

S1.No 	—Des cri ion --  of, armexures 	Page Yo. 

App~ication 	 1 to'8 

2. 	 Verification 	 9 

3.. 	 Annexure A.I 	 6 
Annexure A.I.1 

- 	 Annewre A.II 
Annexure A.III 	------ 	1-g. 
Annexure A.IV 

8'. 	 Annexure A.V 
Annexure A.VI 	 4 
Annexure A. VII 
Annexure A.VIII 

120* ' 
2- 

For use,in the Tribunal's office 

1 	Date.of filing 

Registration No. 

Signature 

Registrar 



PARTICULARS  OF THE. APPLICANT 

Shri Binoy Kumar Daimarit7  
S,on of Shri Maheswar Daimark ~ 

C/o S&bual BasuroAoj- 
All India Radio, 
Guwahati. 

2, 	PARTICULARS OF THE  RESPONDENTS 

1. The Union of 'India reDresented by 
the Secretary to. the 	of India, 
Ministry of,Railways, 

""/
'Iew Delhi. 

.The Gendral Mnnager(P) 
N.Y.Railway, lialigaon, 
Guwahati-21. 

The Chairman, 
Railwai y Recruitment Board 7  
Guwahati-2. 

/4. The Member Secretary ~ 

Rr.ilway Recruitment Bo ~-rd j  
Guwahati-1. 

PARTICULARS OF TI-M ORDERS AGAINST t -HICH THIS 
APPLICATION IS  MADE 

J.  I -tion is made for implementation This appl cr- 

of the recommendation of the selected candidates for 

appointment as Stenographer (English) at the sc-nle of 

pay Rs .2200 - 2040 vide Employment Notice ,  No.1/95 Category 

7. (Annexure A- III) 

Restraining the respondents from completing 

the process of employment Notice No.1/96 Category 1 

(Annexure A-VIII) . 

JURISDICTION 

The applicv:ht declare thnt the subject 

matter against which he viant redressal is within the 

jurisdiction of the.Tribunal. 

C ont, d ....... 

r 
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5. 	LIMITATior 

The applicant - further declare that the 

application is. within the limitation 'prescribed under 

Section 21 of the Ad .ministrative TribunLi!.Act, 1985. 

6, 	FACTS  OF THE  CASE 

6.1 	 "That the applicant is a citizen of India 

and Os such*he is entitled to all the rights and privileges 

guaranteed under the Constitution of Indio.. 

6,2 	 That the applicant has come from a 
. 

very 

'poor Boro Scheduled Tribe family and as suchhe deserves 

consid,eration from all concerned. 

6.3 	 ThLt the applicant has passed the i~atricule, 

tion examination in the year 1986 and thereafter passed 

the B.A. Examination in the year 1993 and hos also 

obtained diploma in typing and stenography.*The testimoninls 

are encl,osed in this application and marked.as  AnnexureA-I 

Annexure A-I.1 nd A- II 

6.4. 	 That t he Respondent No.3 made L-)a advertise~ 

ment for testing'candidates for steno&apher in the 

s c'al e 0 f. pay Rs.2200 	2040 throug h The Assam Tribune 

and it was clearly written in the advertisement under 

Clause 12 of general instructions that the post of 

stenographers may'be increased or decreased. 

6.5. 	 That the applicant in response to the 

advertisement mad ~ by'the Respondents on 26.4.95, as 

appeared ...... 

k sy, 
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as appeared in The As-sam Tribune, had applied for the 

post of Stenographer. The said -advertisement runs as Employ-

ment Notife Ylo.1/95 Category 7.. 

A cop~ of the said advertisement is 

annexed herewith nd marked as Annexure A.III. 

6.6 	 That the Opplicant made application for 

appointment as stenographer at the scale of pay 1200-2040 

giving all particulars such as academic quz-Uification7 

c-,mste certificate, age proof certifieLte, Diploma Certifi-

cr,,te in typing and'stenographer etc. 

6.7 	 Thr_~t the respondents -being satisfied 

with the requirements of the candidature for the post of 

,stenographer as noted above-called for written test 

fixing the date as 27.8.95. 

A copy of the-call letter is annexed 

herewith and the sate is marked as 

A=iexure_.A.IV. 

6.8 	 ThtLt as per the call letter the applic l,nt 

appeared in the written test 2  did excellent in the 

examination and he became successful in the test and 

led for accordingly 	 the applicant w.as c I e 

this was speed test both.. in typing and stenography and 

held on 4/5.11* ~ 9,5. 

A':c opy o f the same cz ~ll letter is ..annexed 

A-  V. herewith and mftrked as Anhexure- 

Contd ....... 
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6.9 	 That in speed test the humble applicant 

did excellent and Rccordingly he was declared successful 

and thereafter the dpplicant was .  called for a viva-voce 

test and in this. test held on 8.11.95 he 61so became 

.successful and was selected by the respondent No ~ 3 and 

thereafter recommended the name of the applicant to 

Respondent No.2 for appointment. In'view of increase of 

the v_,4cancy q  the.'.respondent rightly and validly recommen-

ded the name of the capplicant alongwith 15'others for 

appointment. 

A ccpy of the said recommendation 

containing the name of the applicant 

alongwith others is aannexed herewith and 

same is - marked as -. Annexure A-VI. 

T 11 , _-, 	That the written test , speed test and viva- 

voce test are conducted by the Rnailway Recruitment Board 

headed by'the Chairman, which is an autonomous body like 

any other Railway Recruitment.Board in the country. 

Moreov 
. 

er , one responsible officer was deputed to the 

selection board on behalf of the Respondent No.1 and 2. 

That the applicant beg to st:.ate that P-s per 

advertisement dated 26.4.95 7  once the candidate is selec-

te'd after going through all the stages/tests viz. written 

test, speed test and Viva-Voce test and.wkien the'name 

was recommended for appointment as stenographer, the 

-res -oondents i.e. Res ondent No.M and 2 are duty bound P 

to appoint -luthe applicant in the existing vacancy of the 

stenographer. 	
Contd....*'** 
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6.12 	 That the applicant beg to state th-at 

though f inal list of 16 candidates including the name 

of the applicant i.e.. Annexure A-VI was recomr, ~ended on 

9.11.95 to' the Respondent Ho.2 for appointment, the' 

To.2 did take no action on it and the applicant Respondent 1~ 

ppointment was at a loss of. having mot received the 

letter. Even this resentment/inaction, of Respondent Xo *Z 
was echoed,& re-echoed jin the news pap' ero. Copy enclosed, 

	

6.13 	 That the applicant made-representation to 

the Respondent No.2 dated 10-6-96 requesting him to 

make appointment of the applicant. 

A ccpy of the representation is. annexed 

herewith and marked as Aimexure A-VII. 

6.14 That while the applicant was anxiously 

waiting for the ap pointment letter he vTts surprised to ~ 

seethe advertisement Notice No.1/96 deted 20.5.96 where 

the respondents wanted to test*8 candid ntes for t~e 

post of stenographer. This advertisement appeared in loc&l 

news papers including notice board and runs as category 

No-.1. &aving seen the advertisement,. the anxiety of the 

a~plicant multiplied and again he ap pr oached the respon- 

dents and no response at all was,there fror the respondents. 

The applicnnt b6lieves that some foul play may tzake p 
. 
lace 

in view of the advdriisement !,.7o.1/96 dated' 20.5.96. 

A copy ofthe advertisement Notice Xo.1/96 

is annexed herewith and marked as Annexure- 

Ar-VIII. 

In this connection, the applicant beg to state that 

alongwith ... 64.0* 

0 
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~alongwith.  him'there are 15, other candidates also duly 

recommended for appointment to the post of stenographers 

and while none of the recommended candidates is appointed, 

publication of another advertisemel -it is creating suspicion. 

In this connectibn j  the applicant further beg to state thnt 

there was another Employment Notice No.2/95 Category No.1 

where 21 candidates were recommended for appointment of 

office clerk in the scale of pay Rs.950 - 1500 and all of them 

were.apppinted though they were appeared in the tests 

subsequent to the applicant. 

6.15 	 That the applicant beg to state th ~t the 

selection of the app~ icant is valid only upto one year 

as per existing rule of the respondents, 

7.' 	GROUND S 

7.1 	For that in view of the selection as per Annexure 

A-VI, the applicant wr,~s sure. that he would be appointed 

soon under the respondents and as' such he did- 1hot make any 

attempt for appointment in an3f other department ~ 

7.2 	For' that injustice will be done to him if it,,imediate 

appointment letter is not isjued* -Moreover -alongwith the 

applicant, the whole family will suffer very adversely. 

For thn~t -the advertisement T70.1/96 as -referred 

in Annexure 	A.VIII is' il-l-conceived,confvsing,conflicting, 

contradictory, inharmoneous and dcting upon it will,be 

illegal.. . 
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illeg,,_Al and uncalled f or and the applicant firmly believes 

that'this Hon'ble Tribunal will direct 'the respondent No.3 

to implement the recommendation of Respon6e ~,t Yo.3 & 4 

.

(A-nnexure A-VI) and in the event ..of non-issuing -such 

direction, the applic nt will be deprived of the right of 

appointment conferred upon him-after the selection. 

8. 	RELIEFS  SOUGHT  nR 

In *view of the facts - and circumstances of 

the case the applicant prays for the following reliefs:- 

That the applicant may be'appointed with 

immediate effect with a directioi~:to give the seniority 

from the date of recommendation for appointment i.e. 

dated 9.11.95. 

That the respondents may be directed not 

to imjpleme~t the' advertisem'ent No.1/96 (Annexure A_V'1II) 

till the applicant is appointed. 

Any other relief/reliefs as this hol - lble 

Tribunal considers fit and prop.er. 

9. 	INTERIM RELIEF PRAYED  POR 

That during pendency of the disposal of 

the application, direction m be issued to the Respondents a-Y 

to appoint the applicant.with immediate effect. 

That thO respondents may be directed not to 

appoint stenographer against advertisement . No-1/96 till 

the applicant is appointed. 

Contd ...... 
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WEETHER ANY OTHER APPLICATION/PETITION FILED 
BEFORE A.1W OTHER COaTJTRIBTJ_X ~L 

The applicant beg to state'that he has not 

f iled a ny other case application before any Court/Tribunal., 

REMIDIES  EXJiAUSTED. 

The applicant beg to state - t1ut-he has 

exhausted all the remedies and there is no other alternative 

but to approach this Hon'ble Tribunal for justice-. 

PARTICULARS OF THE,  POSTAL ORDER 
nr C 

Postal Order No. 

Dat e 

Issued by 

Payable.  at 	 /eX 

An Index with particulars of enclosures is enclosed. 

PARTICIIARS  OF  DOCUMUTG 

As per Index. 

VERIFICATION ....... 

k, 
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V . E R I F I  C A  T 1  0 N 

I Shri Binoy Kr.,Daimary, son of Shri 1,L- heswar 

Daimary, aged about 25 years, by ca:~te Boro (ST), by 

religion Hindu, - resident of Chandmari j  Gu ~,rahati do 

hereby solemnly affirm and verify that the statements 

made in para I to 6 and 8 to ,  14 of the O.A. are true 

to my Itnowledge and those made in para Tof the G.A. 

are true -~o my legal advice and I have not suppre8sed 

any material facts. 

AND I sign this'Verification on this 	day 

~ 1996 at Guwahati. o f~ 
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1-4 	 1986 
High ,  School Leavi' ng Certificate Examination 

%LA 
tLA 	 A Jj IAZ  t- 4 FAFULk: I P. 	 OfL 

:announcement'of, result 22.7.86 ' !4  1~ -A' tl'" A51t' r' 'k -4 rA ~f flA' I 
' Fj 	 fjk L M" 
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do 
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All. 

(PkABIN Im. Gowo 
nr  

WR I GUWAHATI, ASSAM, 	
I 
Al? 11 	 Nil. ."VARY 
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A,.,-(-Tfircc Year 	Examination 1993 
(UNDER 10+?+3 PATTERN 

GENERAL COURSE 

( P- robiolonal Certificate ) 

6 0, N? ' ) 	3 

I 
11 

Z416 i.6 to certilif 

	

........ .................... 	 ov.J.9.9p..-.91 ............... IJ 
oi ... 	 ............... 

-ex .amination 
	 ci uciiiiied lot- the 13~ cqrcc 

0I 9achefor ol 4 Art.6 	general E!our6e 	in thi-6 %tiver.6itV 

in. the Vear 199~3_..., asid wco ~ ptaced in ' SiPPIP 10 'TC466% 

im 

OIL 
Gopinath Bnrdoloi Nagar 
Guwafn, ti-14 (Assam) 	 I t1% 

T h c. . y.p.. 

	 T 	REGISTRAR 
B-A,,tTDC)GCSPIS-91/1-1000115-11-91 
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00 

si. No, Govt. Regd. No. 491 

SILAPATAP 
it 

ESTD. 1982 
S ILA:PATHAR 

ASSAM f IST. LAKHIMPUR 

FINAL CERTIFICATE 

41'yzt-~ .......... 	
...... 

# ... . 	 ...... 	 .. 	 .......... 

Typewriting :- .[a]Assamesc .... .... .... ty-'j ...... .... .... .... .... (words pjr minute) 
[b] English ... 	 .... . 

	 (words per minute) q 
minu 

... 	 .... 	 .... 	 .... ... (words Stenography 	.... 	 .... 	 .. 	 .. 	 .... 	 .... f P+_ 
. 4. 	

. 
. , z 

Place _~ila athar 
Date 

,A_. 

L 	 J_ 

I 

f-il  

V 



ALL ASSAM 
H. o. jo,r1A - GUWAH ~ 

Regd No 504/19761  
TRIBAL, 

VC t 1
,  
, 	Dat 

S1 No 7 
FAA 	Certified that Shri!Sr1pri . 	LV  

son,1Daugh!1r11iWe of,"; 
Sub-Divisio 

10 	/52 	 Tribe Which is r 

zFk  4,t 

Village 

onai state of 	am belongs 
JC,* 	 s scheduled tribe 

N h eastern scheduled tribe 
andcr th: Constitution order 1950 and 

order amendment Aet 1976; Srilsrn0 11 j~  el  I 
Zillag and histpar family ordinarily resident in 1he 

R Z of Jonai Sub-Division District Dhemaji in the state of Assam. 
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RAIL*WAY NOTICE 

A1( 	 RAILWAY RECRUITMENTBOARD: 

GLAVAILATI 
Ni. 

a GuwAHA-Tt 	Station, Road, Guwa-  -ati -781001 

Date: 26i4, 9 5 
NO, 1/95 
D  'OF PUBLICA ATE 	 ~~ION: 03,'5, ('15 
CLOSING DATE: 06'-'95 

Applications are invi ~vd in prescribed A plilication form 
obiniiiable from Ihe important Railway Stations or in a 

size I hick paper, only pne side) for the following temporary 
posis likely to be permanent on the Northeast. Frontier 

I Railway..Applications c 
* 
omplete in all respcc6 along with 

n., quired enclosuresshould hesenuo Lhe Assistant Secretary 

Railway Recruitment Board,.Station Roa* uwahati- 7 	 M-0  41  f  po~t  
Assa rn u ~ner c~ert ificaCe_7 	ing so as to reach the Board's 
nfficc on or hefore 17.30 lirs. of 911 6/95.The applications can 
also be dropped in the "Application Box" kept in the RRB- 
Office-before 17.30 lirs of,9.6.95. l::.~lPLQY`M_ENT_NOT.ICE NO. 
AND  CATEGORY 
Ad?I?LIES MUSTCLEARLY BEWrRiTrEN ONTHETbp OFTHE 
COVER  ENA1E[.6_1*tS' P'0'_§l_T I. V_E`L_)-'._ 

DEPARTMENT: MANAGING'P'BRANCH 
CATEGORY NO. I : ASS77. TEACHER GRADE -1 

(BOTANY) in scale Rs 1640-2900/- for English/ Bengali 
Medium Railway School, Temporary but .'Iikely to be made 
permanent.. No. OF POST : I (UR). QUALIFICATION : Ilnd 
class Master's Degree in' Botany. (ii) Niversity Degree/'. 
biploma in Education/ Teaching or Integrated two years post 

graduate crourse of Regiont~ Colleges of Education of NCERT. 
(iii ~ Competence to teach through EngliA and Bengali 
Medium. AGE: 20 to 40 years. 

- I 
CATEGORY NO. 2 : ASSTT. TEACHER,. GRADE. I 

(PH`YSICS) in scale Rs. 1640-2900/- for English/ Bengali 
11 --Alway Higher Secondary School. Temporary but 

likel ~y to be mad.e permanent. NO OF POST (UR).' 
qUALIFICATION: (i) 11 Class Master's Degree in Physics. (ii) 
University Degree/ Diploma in Education/ Teaching, or 
fn -~ ,~ v­ated two y'ears post Graduate courq2 of Rcgior.aj 
C4A11t 

. 
flllt_­  :-­' ";;!'. tv'i 

. 
!ach' 

through triglish and Bengali Medium. AGE: 20 to 40 Years. 
CATEGORY NO. 3 : Assrr. TEACHER GRADE-II 

(SCIENCE) -in scale Rs 1400-2600/- for Assamese Medium 
Railway School. Temporary but likely to be made permanent. 
NO OF POST . : I (UR). QUALIFICATION : (i) Ilnd class 
Bachelors De&ce with one of the following group of subject. 
4 5 ',' ~ in - arks can be considered equivalent to Ilnd Class where 
there is no demarcation 6f class in Bachelor's Degree. (i) 
Physics,- Chemistry and one subject-out of Maths./ Botany/ 
Z6ology. Or (ii) Botany, Zoology and one subject out of 
Physicsi Chemistiv. (2) University Degree/ Diploma in 
Educadon/ Teac6 ~,VntKor4 e rs integrated Degre e course in 

I y ' 
Regional Colleges p,~~Educa on o ~ NCERT (3) Competence to 
teach through As am 

s 
mese ,  , edium. AGE: 20 to 40 years. 

CATEG H ~V 	 ASSTT. TEACHER,, GRADE-1 X1 	

P 	1.  

(COW-MERCE VIT PECIA.L PAPER BOOK-KEEPING & 
ACCOUNT 	scale Rs 1640-2900/- for Assames-e 
Medium RVaddy Higher Secondary School. Temporary but 
likely to he made permanent. NO. OF POST : I (St). 
QuALIFICATIO'N : 11nd Class Master's Degree in commerce 
with special paper Book-Keeping and .  Accountancy. (ii) 
Univer.,*v nv ~!rvv! Dii)lonia in E.ducation- 1  TL2achJxn-Q. , oL_ 

Co 1~~ ges ( 11,:ducadoii of NCERT. (iii) compeLence to teaell 
throLlgli Assa inclic Imediuni. AGE: 20 to 40 ycars 	X 

e.-ATEGORI  "~' N 0 .-  5 : ASSTF. TEAC"TIER 
WITH SPECIAL P2V ~,R BANKING 	c 

RS.16 ,10-2900/- for Assamese Medium Raihvi ~ 	r 
Secondary Scliool- Temporary but likely to be inade 
permanent. NO OF POST : I (SC). QUALIFICATION :(i)ll '_ d 
Class Masters Dcgr ~c in Commerce with special pape, 
Banking. (J) University Degree! Diploma in Education/ 
Teaching. or Inlegrated two years Post Graduate course of 
Reg 

' 
ional Colleges of Education of NCERT. (iii) Competence to 

teach through Assarfiese Medium. AGE: 20 to 40 years. 
CATEGORY NO. 6: DCMONS'I7RATOR (PURE SCIENCE) in 

scale Rs. 1400-2600/- for English/Bengali Medium Radway 
Chool. Temporary but likely to be made permanent. NO OF 

POST -. 2 41ili I -SC)' QUALIFICATION : (i) Ilnd Class 
llaclielor,s De'gre ~ with Pflysics, Chemistry and ori.e subject out 
(if Botany/ Zoology.45%. marks can be considered equivalent 
Lo 11nd Class where 

- 
there is no demarcation of class i t, 

Bachelor's ,Degree' (ii) University Degree/, Diploma in 
'Education/ Tcaching'or 4 years int'egrated Degree course in 
regional Colleges of Education of NCERT. (iii) Competence to 
leach difough English a ~d Bengali Medium. AGE : 20 to 40 
years. 
Noom _q UQIMNO ~ 7,.'-. STENQ Pith, s~Al­­R (ENGUSH)triscAle 
H51756-204'04. NO OF PO§T: 10 (UR-5, SC' - ' D - '_ ' ­

1 , 1 
-2, ST-2, ( BC- I). 

~OAIA 0fC'_A__; r1I ON: M airicu late. SPEED: 80 W.P.-M. & 40 W.P.M. 
in Sliorthand and type-writing respectively. Knowledge of 
Hindi Stenography is an addiiional Qualification and will be 
given preference. AGE: 18 to 30 years. 
DEPARTMENT: MEDICAL.- 

civrEGORY NO. 8:STAFFNURSE in scale Rs. 1400-2600/-. 
NO. OF PG; 14-  (UR-8, ST-2, OBC­4). QUALIFICATION: The, 
candidates must have pas~ed Matriculation or its equivalent 
,examination and possess acertificate as Registered Nurse and 
Midwife having'passed the Lhree Years course in General 
Nursing and six months course in Midwikry from a School of 
Nursing or other Institution recognised by the Indian Nursing 
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing) 
will be given two advance inErements on the merit of each 
candidate under the sanction of competent authority. On 
selection, their names must be borne in the Indian State 
Medical Re,-i5f-r. Theymust be able to speak in English, Hindi, 
Assamese or Bengali. AGE : Between 20 to 35 years with 5 
yeais relaxation for SC/ST.candidates. Both Male/ Female 
,a,-..!:dates can apply. 
N.B: 

agz 	 4-Z 
11 comm unities/ categories of candidates have been given by 2 
years besides the age relaxation given in para-2. This 
relaxation is applicable for 2 yeikiris with effect from L' 5.7.94. 
. (ii) The Candidates muk have acquired the essential 
qualifications as laid down at the time of submission of 
application. Candidates who have yet to appear at the 
examination and whose results areKithheld orn6t declared 
are,not eligible to apply. 
i. GENERAL INSTRUCTION. 

	

.1.1 	ABBREVIATION USED : SC - Schedule, Caste, ST-,-, 
Scheduled Tribe, -UR Un-Reserved, OBC'- Other 
Backward Class, I.P.0 Indian Postal Order, EXSM 
-Ex-Serviceman, PH-Physically handicapped.' 

1.2  _Tlie number or vacancies shown  may be Increased or 

SC/ST/O BC candidates can apply against LTR posts but 
they,.will have' to 'compete with UR ' candidates. ,  i 
SC,I.ql','OBC candidates need apply strictly against 
Lheir respective vacan ~ ies only. 	I 

	

2. 	AGE LIMIT: 

	

2.1 	The age wih be Ceckoned as on 1.5.95. The upper age 
limit is relaxable as under:- 

5.: 



W  T 
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RAILWAY RECRiMNAINT  F)n  . LL21 -1 0 	
'. ~

A I I 	I 	 - 	 . 0 	

'. k Under Certificate of- poc-Ung  )fw "I  
V7 

ation Rd'ad 
No. RRB/G/41/10 

CALL LETTWADINIIT 'CARD FOR THE wRITTEN 
EXAMINATION, CATBGORy No.. 	-XPLOYMEN,.V NOTICE No. 

TO 
Shri/ 

211RI,  ROLL No, i s  
U30/00 

This is Your L; 	 r all le~_t;~ ~,&drn~ilt 	)r '-he written exarftinati 	 ard f( 
Qn f0r the post of 154E!~~ I-xi scale Rs. 12-0-v- Z'o-zlo 

Category No 	 u n d e P 71 7~np 10.; ~ c- ~nt 1110 ti cc' No.- 
on the N.F.Rail way . 

PROGRAMME Op WRITT&N ZXAMINATION 1_65~ AS GlVi~N  BZWW 

VENUE 	44 
2- -7 - 

Phe 	 ellil-I 
e ,d  fo r tri&- t 

J"O Y011  wJLI nOt be admitted to this written examination wi tho tj C this C,%1 1 lett 
ment f -,*( 	er/Aftit 'Card and dows not itself give any en-Litl t-__ 

2. You'r C'andidatlire has -been 
~ICCP_Pted PrOvisionallY and is nubje tQ check rand balfilnjent  of  all 	 ct: 

Employment Noure. 	 conditions laid dovm is the 19aid 

DONOT FULLFZ THE CONDITIONS ajS LAID DOWN IN TkfB 54.7-V Et'PT4'yMF,'VT NOTICE PLFASS IGNORS THIS C-11,LL LETTEW&DKIT -CARL .4ND DO NOT 

4. Only the  3,1ccensful  
be . val~j,vj for  ~ Ie 	candid ~Ltes in the written Cx4MtnxLij011 will _ Vlva_voce te ~ 

are to dp-f r~
q your own travelling expence (for UWOBC candidate' 

6,, 'VPrl)a ~-hing th e  RPB/G.j,,jah.a ­ 	Chairman/RRS/GiY and oth 	cials,  of 
hj.'- 	

t' dJ- rP-ctlY or indirectly by .  a candeirdoatfefior anybody on ren'dbr~,.rf_m'~ al  f  rc~qu es"J-ng under con si cler  . 
~1  f~andidate - 	 ation for the re-qruitment will 

7. OnI7 the ::,Mdi -table for disqU81ification. P-Xamj-n a --; 0 	da ~es and the persons enSlaged in conducting the :_ 11 	be al-2owed intO'the exainination promises. strict dioripl-Ir.~ e and 
'9 ')PM:3* -Appr 	-qill-nce toast be mair-tained .opri. at, 	 in the examination/Hall/ un f ;J.. 	 elctiOn 'Will be tikr-,n In c-- ':-;(?-  Of tht-)so tile 	 etc.  

r  J~ 'rFS OWty I ON PRODUCTION OF THIS Q-4,RD Y_UU R --y. :EN &j..(T)ND qu"s4i e5l_ 	 (STN O ) & 

'otl I _y L 	Y. 

for 

'rLA 	
'M 

co 

0 



,it. 	NO. 1 Guw(jhatj*_i 
Bntetvi/ 1 01 This J~~qL;:~ Admit 	 l 

C 0 t L ter for WCM UST 
To 40 

r 
Y== 	

­t, , 7. e 921 0, 
Your iWI-Nualber,is 
0  u Y o t b 

.adadtted fG r tb ,vlij;, ,Voc  0 , -Veed Test ut thi's Call Letter/Atmit 	 T 
~Adrpa 	 Cerd.Tks Call letter/. . it -Card however *doed , 	 ~ a 	 k% 
leizent for solectl, 	 iv0 - 'Any"0ntIt_ 

Vl&q T S2LpCTI 01, F0 
-SCALE vs ,- 1200_20.10 	a 

I- , C4TEGORY No. 
.1195 ()N  TIW'II0aMAAST FRONT14S.-j ­ 	

701JNLER Zj-QL0WJZNT NOTIQ2 NO* IIAIL'wAY ,  
nbo, ve 

With 
In 	 YRUIr-AV0Ac-ntIq;j -for the J)Oot mentionod 

boy 'V~- i vVIA Pi. f! 5 0  hi ~ f ForBonnoA- 
hcrebv Eldv1 se(j. to  jf~(~d 

I- I  
~4'F- 	

~e 0 
W.MAlI9non #,Guwflh v tjl;~j jL on 	 IfIc Te 8  t, 

	

	 '1- 1 9 5 in t 9. 30 h x; 	Ao 
v 

. 'ihirl bi 	1,df 
11  Boll*95 at'Railway Recru i tmen  -S,t8tiOn R0 arJGuwahnti_j. No 	 t Bonrdp Guwabati ? 11 T c nn (21 e 1144~ hk!f 	~S,", L8TT 	VA h  

vojt Wice 
I  r 	4ALF 	A6-4, Ya 1 0 'VI v r  v  vo  

ot 	 es 6 	
n 

I T®r a 0 f 	 roe 	Q qualify, 	 c itne 	 C ; 
tile 	 wordis per minute 
Xqq,.4 ~M 

f!~ 	
PzkP- UP94. Tboreforo, your pr ~scxjc,Q ­V, ~11~1~̀ NV 

, A, 	 ~Py -N~,YL 	.qUA,LYq,4 "Phoplip. Iq9qi r-`0  OVA-r 
ZMP,xe 

de? a h 	9, 	 iji.~l AvUb. 
00 for ' 	~61id,06a' ctrtlf loovac-1 e.. S I io r th a'n d vu-VUce ­xos'TsTUe Soy 	of~pfl C41tes n1so must flit  

'c p A44P 	4~1. thq; -~A; P 	P vil ~- vota r .. ..... 4 i  

Ato  ' 01  ~'&,~ebd -test nnd "Viva 
no absentee test -will 0e  11cle 

rjul*,~q)~4ly6l:li(O- i'llie4,lcta o,~to.~br-l-hg , ~ih,e*.,Gri-gin,nl , C ~ ttar;tl or 

or" .~'is e6ietn  Y ,IIA rlj, c i rr- q ay - or a 	ate 	ank kuy"o , "Illis .)xA­ .-.J.Y, 	 andAiii'au,  0 Con'01de-ration for-tbe recruitment will ron der r. 

b n' 	
Vb-IAt0iviidw' : 'e­I't~­16'r Ln 	'6 r' 	~Cif 

DIZA~T - ~: QNLY,, I:, 

it" -'DACUXTLIi ot V.6 *6 ti co  ;av~%  All .NIP  
~ - at . 

Q, 	 OMO 	t OU "'Succ!P6 ,13ful 

C t 0 d PhO168 - til t '; cop Ile s o f 	 4L ',Ctif J_+ 
0  or curtiAiCrt ~jj th 

e tea of' 
''66 	p er' ' rzi hu t  

J, 

301 A - 	L 

j  ILw RE IIUITMBI~T jt~ft""Y d 	
Tj 13  nder Vor ticao 00i ng. 	at 0 RoA 

WW/G/41/9 

/V 

11 

L  . " '_~ 1. '  4 4,  
el, , -i-6-  - - (­  - - ~L. 

", , . . 
4t 	"P: 

.1060 60 IN- 

	

A 	cp%, 0 " ,NfV* 

	

CON " I 	 CIO 



A-0- 

	 " ;,-~ g,-~ 
	

U, 10 
j. I 	I i -ul C. 

mo. 	
Datc: 9-11-95 

C~jl 

Sub:- U-3cruitment select 
,, ion for the nost 

0  f 
a 
Jr -stenogr ,-,..Oilc-r(l ,----lish) jl- 

se 1 0 Rs. 120oL ,-, O 1j0/- '~U,11dAer L~ Jjjpj oy-
mont Notice NO.,, 

105 Catcgory No.7 InInd GM/P~1,11G s  iridep.t N-O.L;,/227/r)16/ 
RIM/2/Itectt Pt.I1 d,

~,jted 7.4-95. ~ 

D,,qc of Writtel, J,c.qt: - 27-.~~-95 
1 '1 ~lLc Of Speed 	Tos lu 
Date of Speed 	Test: 04- 11-95 	for 80 

Date of Viva Voce Test: 
05-11-95 ~ for 6o 
o8-11-95 

Date Of P ,11101 approvefi:og-11-95.  

The selection 	Bnal-d jlej ~ j ,-I le  v i v ,., vocc  
test on P,.11 95 for the rucruit ellt. Of Jr.stello-
grapher (i--'ng) under Employmen It NI;'Iotice No.J/95 
Cat.No.7 in scale It . l')00-201,0/- 4q'~ his found 16 (un- ioPSC-2 j ST-2 1 6I3C- ,2, ) cwilidato.q suitable for 
t1le said post and their names are " reco,,,jiueu iided to 
Gi'1/11/`.,N.-P-11ailw,iy/~t,alig,lon 	: r ORDER OF MERIT.- 

AGAIN.,n,  'u.n. ~rACA1,qCy 

110 1 ! "To 	Eamo  O.r Calididate 
810704 	-",Iljali '  De i 
810786 	Asi ,3 C ~ , LjLravor ty  . 

810798' 	Mrityu:'joy C1110sh 

	

If. 	810018 	Dobas*'  sh Cql ol;dl lury  

810589 	141pak C11.*ravorty 
810777 	Pri:04 Kr. S a,.-Icar  

810767 	Kamala D ellia 
8107, 94 	Pabitra ICr-. 14alca ti 
8 J 075  9 ------ 	

--------- S-a-t-yallaray an- Go 

4 	820123 	T. Xri ,shna Djs 2. 	820246 Sa"Joy', Xr. Pci 
----------------------- 

AGAIM*-)T  S, 11 1 , 

	

2.. 	
)0077 	 C"'. 13,1ro 

830108 	M-1-1cy Kr. Dzij ill,,, 1-3, 
----------------------- 

Lk~,2)j1\, S ,r  0.u.c.  v2k(;J N.(;y 
8 110025 	Santosh Kuunjr  

------ 
2 
 -------- 81100 52 	Pank , j 

--------- 	 a.1  yo  ti _0  ------- 

A 
I .J; 

Copy t92 : AS/,1 iU3/G1.Fy 	 IMember SCc atc-1 
, A  3 : Notice Board- 	 for Chal 1 '."" "1'! W;113 GUY. Ci I CS  



-01  
k-, 

T,,i 

The Gen-jr -a ranager 
r  UE k ao n 

0 

Sub: 	A~
!IpOiUtncnt to t.Vje post of 'Juniur 

'-.n pay ccale of as.120-2U40 
Pfir month, 

sir, 

WQ h,mb:Ly beg to bring to your kind nf., Uce that 

our j=ejj were rC'co=endei by the R.ailffcv Recruil".3cnt 

Poara/Gurnhati for appoint ,(-Iont to the poGt of 'Juni ,:' ,, r 

stcr.og.4.c-)hcjrI (T,.,ngjjr 	- 	 I ,h) in G ,,tle  o f pay 

p.n. ao publl—tApd iu $The As -Am Tribune' &,tt(.,d 12.12#95 

and Jhployment 'IOWBI dated 23,12,9 ~ etc* 

sir, no are eagerly waitin3 ior a I'nmal 
q? 

app -i"'ntment letter aince Docafiber 95w 

it -v, of your kind-Ly lnok int.) tho m-tt(.-r -.).nd 

arra- 	 . - -' est. 
~j 	 - jr) 6 :L;;! uc the ap 3intment lett(~r at thc carl. ~. 

nanking. yous, 

Youru faithfully i, 

;-'L DataJ" 10&6&96 	 -- -a, /- 

co.nUdate for Itewcirc,'Pher 



RAILWAY  OTICE 

RTIs _(;u_WAHAT1 

RAILWAY RECRUITMENT BbARD: GUWAHATI 

EMPL0P9N!TN0T~10ENQ~- 
STATIONJLOAD, GUWAItATI-781 11JUI 

U_-`1)ATED: 20/05/96 
~,~CtiA G DKI ~- 3U/009-6 

Applications are invited in pt'~q c r _ibedfo rms_ obtainable from any important Railway Station 

)r in proforma application given below (to be neatly typed In usingoneside only Inastandard 
Size 

Aiick paper) for L~e following temporary posts, likely to be permanent, in the Northeast Frontier 

;e a~iway. 4pplicatioriscomplete In all renpccts alongwith required enclosur6s should bes
~ntto the 

DI 	 LWAY pECRUL,rV.ENT BOARD : STATION  ROAD.  GUWARATI- 

:T'~~A.M under certificate of po,tingso as to rcac ~ the ~Board'soffice on orbefore 
17-30 hrs. 

qappl icatio ns can also be dropped in the"Application Box" kept in the RRB Office ~(j I ~06 / 6M 
toreti - 6 lirs. of 30/06'D6. 

EMPLOYMENT NOTICE NO. AND CX17EGORY NO. AGAINST ' WHICH THE CANDIDATE 
APP - LIES 

~NVELOPES POSITIVELY.' jUST CiEARLY BE WRITTEN ON THE TOP OF THE COVER 

SCALE- 	STIPEND .: VACANCM8 	SEX PERIOD * AGE 

OF PAY DURING 	------- ~ , OF , 	AS 0?4 
Uit,SC 

. 
ST 0 . SC TOTAL, 

1 	
01 ~1*96 _~ , TRAINING TRARiLNGI., 

04 '01'02 ­ 01 
- ___7_U_ 20M/- .02 	1 1 	'04 

Sig/GrAI 	
pector/ 3. 	Appr. Signal Ins 

1400-23001- 	Rs. 13201- 	'07 	02 04 4---  Both 1 	
, 

24 titoriths 

GrAl 	/ 
4. Apprjele Communi- - 

1350/- 
1400-2300/- Rs. 13201- Oi .02 02- 02 13 '  B~th ' 24 months 

cation Inspector/ 
. 
GrAI, 

5. Appr. Tele Communica- 

1350/_ 
950-1600/. 	Rs.  950/_ o8 	()j'06 	06 2 3' Both 12inonths 

tion hfaintainer/.GrAll 

6- -Tr. Asstt. Draftsman 1200-204-0/. 	1200/- 04 	01 01 	01 07 Botti 12 
. 
months 

(S&T) 
7. 	TY. Electric Foreman/ 2000-32007- Rs. 2M/- 0 1 	01"- 02 .  Both 12 r~onths 

STAIDeputy Shop Supdt. 

9 	krpr. Mechanics (Elect)' 1400  n001- 	Rs. 14001- 

01 
09 ,  05 01 	03 18. Both-  24 Moriths 

9 	Tr. Assm Draftsman 	- .1200-204Q/- 	Rs. 1200/- 03 	~01 01 	01 ~ 06 Both 12*months 

(Elert-) 
0 1. --,24. mon__ 

11 Tr. Head Draftsman 1600-2660/.- 	HS. 1600/- OL: 	- 4 2 monLha I 

(Elect.) 
2, TyfLffic Apprentice' 1400-1440/- Rs. 1400/- 06 	02 01 -02 11 Both 24 months 

13. Commercial Apprentice 146C~ 1440/- Ri. 1400P 06 	02 02 	0. 1 -  fI Both 24 nim"), 

14. Physiotherapist 1400-ZM/ 01 	
04 02 -.07 13 

-01 
1 ~26 

'Both 
Both 

1 5. Staff Nurse 1400-2600/ t 	7j.. 
' 16. Pharmasist. 1350-22001- 	- 04 	01 01 	0 

' 

07 Both 

i 	Lab AsstL 
I;. App.'Mechanics 

97&-1640/- 	- 
14OD-2300/- Rs.'13M/-. 

01- 
04 	02 01 	01 

02 	Both 
08 	Boih 24 mon". 

Elect/DSL 
19. Tr. Deputy Shed 2000-32 	R&  2000/_ 00/.  01,­  Both 12 months 

SupdL (Elect/DSL)~. 
2()_4.ppr..Mechanic.-i 14W-2300/- Rs.1320/- 04-01 02 	01 08, Both Z4months 

(T)SL/Plech) 

21-Appr.-Train E. xamine;- 	1320-1350/-- Its. 1320/- 06 W 12 Both 24 months 

2040/-' Fs. 1200) f_~ 01 	­101. 02' Both months' 
22. Tr. Awtt- 

Draftsman (mech.), 
1200/- 1400-M/- Rs. -02 	01' 03 Both ' 24 mofiths 

~
23. Draftsman (Mec~) 

Appr. Junior Chk 	ic ,24. 02 	01 ,  03. Both 12 months 

Metallurg cal 

j00 	

Rs.1400/-- 02 1 01 03... Both ~12 months 
1. Tr. Chemic al 

1320: 	Rs. 1320' - 

	

rg'' 	t 

	

&Metiau Ic 	
t .02 Tr. Deputy 15,hn -~3200/-. 

R  S.  2  0,,, 0 ,, 01  Of Both 1,2 months 

Suptd. (Worksh 
~A, Appr. Mechanics 1400-2300/- 	Rs. 1320/- 05 	02 01 	02 1 10 Both 24 months 

(Work5hop) 
App r. Ciiier Train 2000-3200/- 	Rs. 2000/- 02 '01' 03 Both 12 mo nths 

Vx' 	er :~ddfilZtt. G,A I '  1400-23w/- 	- 01 . 	 og Both 

1A 	/ - T,  _,!,  Linn 

CATE(~ORY 
NkME OF 
THE POST 

?_S"_nographer-(En1 

. 	I 
18 to 25 Yrs. 

18 to 25 Yrs. 

18 to 25 Ym 

IS to 25 Yrs. 

'20 to 30 YM 

IS to 28 Yrs. 
18 to 26 Yrs. 

2 ~'~ to An .f fi--- 
20 to 30 Yrs.. 

20 to 28 YM 
20 to 28 Yrs. 
18 to 28 Yrs. . 
20 to 36 Yrs. 
2-1 to 30 YM ,  
ig t,6 28 Yr& 
18 to 28 Yrs. 

20 to 30 YM 

18 to 28 Yrs. 

16 to 28 Ym 
.18 to 28 Yrl!-,, 

18 to 28 Yrs. 
18 to 26 Yrs. 

to 30 YI-s. 

20 to 30 Yrs. 

18 to Z8 Yrs. 

20 to 30 Yrs. 

18 to 28 Yrs. 
1 R rA 9R V_ 

Category No. 26: BE (Mechanical). 
Category No. 27 - Diploma in Mech. Engineering. 
Category No. 28 : . Degree in Mechanical/Electriczi 

College:, i 
Category No. 29 , : B.A. with Hindi as elective subj~-  
grduate with Erl&h as a subject plus a degree ort 
standard of B.k (Hons) in EngLish and a degree o.,  
Category No. 30 : Diploma "in Civil or Mechanical 
qualification of Diploma in Civil Engineering becomL 
thern. 
Category No. 31 : Degree in Civil Engineering. 
!Cntegory No. 32: (10+2) with science and Maths. 
Engineering also be eligible. 
Category No. 33 Min Lin um ITI certificate in Dr-ftsT 
India, NCvr) in Givil Engg. from recogrilsed Inatit 
duration. Civil Engg. Diploma holders and holders) 
Institution will also be eligible. 
eategory No. 34 : MaLric pKis 3 yrs. diploma in Cl~ 
recognised coLleges. 
Category No. 35: Degree in Civil Engg. Depzrtmerll 
Category No. 36: Degree in Civil Engineering Dep4 
~tego 37 : ljajygE~o degr ry No 	 Les preference b 

Honours & Master Degree. The candidate should -, 
minute in I~n&shlor 25 words  per  minute  in Hii 
Frei~_r_ibe(f _ec1_u_catit_niF_qu&0cation. 

Categqry -No. 38 : (i) II.nd class Master's Deggrefte 

U 
. 
niversity Degre~/Diploma ih Education/Teachb 

course of Regional CoLleges of education of N.C:E.R,. 
medium. 
Category No.. 39: (i) Il n d clasi Bachelors Degree v 
Boiany/Zool6gy. 45% marks can 6e considered 
demarcatioh of class in Bachelor's Degree. (ij) Univ 

OR 4.  years integrated Degree course in regio 
Competence to teacfi through English and Bengalil 

N.B. (i) A'GENERAL RELAXATION IN UPPI 
CATEGORIESOFCANDIDATESHAVtl 
RELAXATION GIVEN IN PARA-2. THIS 
WITh EMCT FRO1d4/8/95. 

N.B.: (ii).THE CANDIDATES MUST HAVE ACQUI, 
LAn) DOWN AT THE TIME OF SUBMI~ 
HAVE YET TO APPEAR AT THE E~ 
WITHHELD OR NOT DECLARED ARE N 

GEN9RAL.UWMUCTJqN 
APRIFUEWkTION USED 
Sc 
I.P.O. =Indian Postal Order. 

-1.2 Th~ number of 
. 
vacancies shown may be incr], 

1.3 SC/ST/OBC candidates can apply against Uf 
candidates. SC/ST/OBC candidates need ap 
only. 
AGE LEWiT 

2.1 The -age will be reckoned as on 01-06-96. The 
I 
k,,-ka) By 5 years for SC/ST candidates and by 

By 5 years for Bonafide displaced- 	sr. 
I~y 10 years in -case of physi6ally handiew 

'(d) Upto the age 40 years for "RES9RVIS115", 
-(e) Upto the extent of service rendered by Gi 

Labours/subsfitutes provided that the 
(continuous or broken) subject to the cor 
Administrative o&ices of the RaLlway org, 
tive sc;,-ieties and Institutes upto 5 year 
upper age limit of 35 years which 

' 
ever is I 

Upper age Limit in caseo,fwidows, divorcet 
their husband but not remarried shaJI b~ 

' Upto maximum age of 45 years  for repatr 
to India on or after ist June 1963 and I 

'k~ P 
. 
aldstari (Now Bangladesh) on or after J 

HOW TO APPLY 
3.1 Candidates should apply in their own hp-ndv 

nen (not in n,,nril) on aaod on alit- nloin 
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From our Correspondent 	Bongaigaon town as per Land 	Sarkarconvicted Abdul Rahman 
of Nionakocl, 

	

BONGAIGAON, June 18—A 	Revenue Re-assessnient, Act, 	 ha %illage urder 

	

l ineeti,ig of the Bongaigaon 	1Q.36. People who wailt to submit 	Manikpur Police Sta0:'71 -to 

	

I)istrieLDe ~-elopillentGo -~Ti.~ nitLe(' 	olijections to theenhancement-of 	undergo rigorous i 
. 
inprisonnzerit 

	

was held on June 10. The land revenue may do so Mfliin 	for seven years and to pay a fine 
or Fs 50CV0 o~ in default to 

	

lilele"ing dLicussed the imple- 	six week-s from the date Of 	I - 	I 

	

i­ .entation of special health 	pubhcation, of rifixation notiri- 	undergo further rigorous uri- 

	

theck-up programme for pri- 	cation in Lhe.As_Kam Gazette, says 	prisonment for tivo years und ,2r 

	

,nizn-  school students ill the 	an, official pre&s release. 	Section 447 of HIC ror murdering 
Kante~~,xar D ~is of the same 

	

distnict and asked the Joint 	T_swyem' resentment Ilie 

	

I);rE-_-ter or Health SerAces to 	Borigaigaon La%icrs' Associa- 	vil 
' 
11age. 

	

prepare a plan to cover all the 	Lion opposed the 'no" ,-  to 	~ne accused Abdul Ra),..-nan 

	

%tudentsof963.I,Pschpols In the 	transirert)leczl,~ eSurider) l ail ~vay 	attacked Kanteswir 	while 

~1_ 11 tz 
I 	 ACCIJC114 	 nvt)i~ vviLh a lathi. Addrmi-g the meeting Uic 

	

D~puty Commissioner, Aftab 	(;Iailp.s,Workn,,(2ticollipepsation 	The injured Kanteswar d;td ort 
Ahmed requested the heads of Act, Consurner Forum, etc to his way to the nospital. 

	

Wlri3us development depart- 	Guwahati. A resolution Was 	Sri R N bas, Public Prosecutor 

	

ine.-it-,  to submit future plan o.' 	adopled to  this  effect, in a 	appeared for the State while Sri 

	

action to develop the dL9trict 	meeting of the Association held 	~J Mahniud, idvocaw deferided 

	

- the president- 	L 	ccused. 

	

~.Nith locally av"able resoUrces. 	on June 7 under 
ship or sl-i Gopal Chandra Mrs. n1c meeting al-no decided Lo 

	

util-se the water resources 	The meeting expressed resent- 

	

i,v"able in the district and the 	ment at the move ade by the 

	

ctimmunity,  polytechnic scheme 	Government without consider- 	By A Staff Reporter 

	

t-f BiL,
:-.gaigaon Polytechnic for 	ing the difficulties and financial 	GUWAHMI, Julie 18—The 

he "Q:nerit of the youth. - 	implications fur the Utigalit 	
ragure of (he N F Mlwzy 

	

L-=d  revenue : The Sta~e 	public. 

	

Government has decided to 	Convictied for murder : The amhorities to 2ppoint any of the 

	

land revenues of 	Smion Judge, Bongaigaon, hl M 	
16 succtss"til candidates in the 
post of Stenographer even &I'Ler 
six months fr lai the date of 

T 	 announcernent of inter-view 1h. p on To 	af -,h results, fo.,-  the purpor.e, has been 

~
A 0 	 V~~!xed by the cnnscious clrclk ~s 

M ("I 	 h cre a.; o r ~~ Tr -. ry b; (L to depm-e 
of. - - 	- r 	 the 	 people or job 

	

0~:r Curres i, ,ondent 	Narhyan Kitfi:a, Minister ol'State 	
opporojn;!., c,~ ,~i t~ e Ri;uways by 
-orne 	::e_ 1  circica 

	

.%2.MRA, Julie 18— A wDrk- 	for Revenue and Sericultart: 

	

.)onthe"necessht, of barnbuo 	(Ind). 

	

and its preservation' Nvas 	DhLrn_ ct=rod : 'file Kam- 	 -'.-):v.ay Recruit- 

	

-t j 	-up distr ~ct co: ~.niittee of-111c 	mfm !3o:,J Gu%vahat ~ h.-d 

	

~ecellt ly tt th e  Ho, - 	i 	
clan~d lt':) 	tWO e-61 Of 

	

-ch Station, Kalfl , 	- -n 	ss Corr ~:spondelits 	dt I  y 	 1. 	Ass at 	Pre- eat 	
Unic, 

. 
n s taged a v.,;o - h o it r d h a rn a 	t~ t  Sched-,_-_,d 	Scbedl'!~d 

I be 

	

z!icipatizi.,,  in th e  worleihop 	on june. 7 ir. front o.' the Circle 	N 

	

~a 	)Iotpst 	dat(­­ 	r the ix 
guesL, Dr 	Mlu! ,  'Mcc Of Pit' 	I," I 

	

ihain, rf Gauhati Cniver- 	z: !ainsL the klli 
' 

vin, cf Palag Kr. 

	

~­,plairied the -40ficance('f 	D,,i:,, 	E-er ,.aive Lditor Of 	D4P-1'r 	n 	D~-:,  

or- A 	n i-ya t ~ ratid;n, P_v)itra Nara. 	1 ': JF, . us-, 
Iy,~rl and 

	

b~j­ii*o !s ~ Lo 	y ~~n Chau.t,, ~ lo ,  Sar' 	' 
Buz. '--v% ,  gold ,  %u 

po' 
Wr P 

up 

d sr: 
a and 	%rari i p 	 r, 

~;Z~ Len par" h,-~d 4;o 	or 
dnarr,v. 
The KiLrru .) detrict 

' , 	 "q- 	. I 

C'op., in UIQ . ,x i ,l of 	 .1 to 11: rulkipe ,  er. 	 1 ,. , 	18 
Xr. 

	

A ,  ~ ,- i c ul, i: 	 jl.'~ 

bayp 
FroniOur(orres 

DCUMAN, Julie 18 — T)c ir 
ag, --d in hetiveen thirteen ane 
of Dithajan and at diderent ti-it-, CL 
created quite a sensation in the od 

Altogethernine boys, 
of the locahty, were r-eported rnl!,si 
three were traced and rescu ,  J ~ , . f 

A I&rge number of parent ,j, gufi 
educationit] instituti.onbi of Dultai 
convened by the oMcer-iit-cL .- 

' 
rge o 

June I'( to,  discuss the situLtion a 
prevention of further occurenct ,  of 

any extre-m*!,t ouwc il th , re(,- 
s tiupeeted. that some dnig traffickv 
lamd these adole ,%cent lwys to cart 

r,.,e ponce adminititradon W; t 
mid guardians to be idert to keep t 
their adolescent childi-en "d to p! 
Lhey go o ut for pri% ate tuition after, 

The O.C. of Dulinjall police StAt 
adequate stepti hrve been Uhen I 
Inhising boys. 

- The names of the m;&,ln3 bijys 
Clasu IX, MonomrcjAm Chc 

, 

in ~ 15) ( 
Cl.isv IX, Grhesh Ch. Go ~~Ii 14) CI 
Cla,"'M and Ratul Gogo" 1) Cla 

77f  

GUYVAIIATI, June I^ i 	vi 
Central ~ ui..mitt(e n; ~vu- 1~ 

th(,  A~~s on I"Cop!c s t ronr 

	

-rec ,onitIN here at Kar,'.'; 13: 	It 

under the ch;urm ,,,iv,1,ip 
Hour.l.n. 
utry of kiDC ard 
el "m LLI d e a 

I 
inirnediatt: 

dra-. ,.al ofekrmy 0pQ ration. 
a p.-CsS r ~ I Pa4:; 

	

mceting ;atterikl ~ u I 	Si 
t I i e i.;~ -vly 	d M LA~, .,: A 
i~nd 	 ( , f 

A( 

iu th -, 	j-'.1G)l J 

t rid L f , 	bur ~ u: 

	

UYI, 1i L r 	k 

'4 	t,, ­  F- 



BF&WRE ME GENTPQZ ADNINISTRATIVE TIUBUNAL 

GUWAHATI BENCH. 

.1  

IN THE  MATTER OF 

O.A. No. 142 of 1996 

Shri B.K. Dninnr ,. 

Va. 

Union of India & ors, 

AND ' 

11i ME MATTER OF 

IN 

Applic-ant. 

9 

0 0 a Respondents. 

Written StOteMcnts for and on 

behalf of the respondents. 

The onswering respondents bog to st ate a s  fol ows  :- 

16 	 Thnt the answering respondents hav gono through 

a  COPY Of the OPPlicr-Ition filed by the aPPlicIht -)nd linvo 

understood the contents thereof. 

2. 	That save nnd except the stqtcncntq which qro 

OPOcificAlly ndmilttod here-in-below t  Other .9titor-ionts made 
in the application arc,  c,)tcgoricqlly denied. Further, the 

st,qtomnt,g wlAch are not borne on records are also denied. 

That with rogjrd to the stntements nndo in 

PaxagrnPhs 6.1 to 6.10 of the applicntion, the answering 

re-sPondents do not adm-t anything contrary to relevant 
records of. the Case. 

Contd.... 2 

0 



0 0I 
17'-V 	 .\,~kl 

2 

That with regard to the statements mada in 

p,,)2-ngr,qph 6.11.of the applicqtion, it is ata tod that the 

respondent noo 2,, io,, Genernl Mannger(P), N.F. Railwny, 

Guwnlinti, is not duty bound to appoint the applicant ns 

recom...ended by the ROilway Recruitnent Board. More 

m  , 0 pan elm . 	- ent do,cs not gLve indefeasible right to 'be qppoin- 

tod. In this connection, Provision of Indian Railway 

EstnbUshnont Mnnunl Vol,, I (Rcvized Editiion 1989) Par,-$ 

113 may be referred to which ronds inter-nlin j "Selection 

of a condidntoo by a Bonrd or a Rnilwnzy ndr-i nistr,,.Ition 

is however, no gunr,-~jntee of employm. nt 0  n  t 110 T,- ) il,4,qy  

Which is subject to his qualifying in the proscribed 

medical eywainntion and to his being,  othc3,visc suitable 

for service under Govexnment."/It was ale'o aide clear 

tO VIC ZIP-PlicInt tLlat the selection of the candidates by 

U10 Railway Recruitment Board does not confer any right 

On t110 0,111 didItc fur the Post through General Instruction 

No. 17 of the Employment Notice No. 1/959  against which 

tile noplicant made his IPPlicition for the Poet of Junior 

Stenogrnpher (Engliski) in scale Rs.1200-220401-. 

That with regard to the stntomonts made in pr 

grnph 6.12 of the oPPliention t  it is stated thnt the list 

of 16 cindid,-)tos incluciing the name of the - .1pplic,'Int 

was recomriondod on 9.11 *95 to the respondent no, 2 for 

oppointnent. The -respondent no. 2 in his turn while proco-

ssing the case for scruti rly  of tLje  bio-dnto and other 
documents etc. is required g  received from tjjc rj. ,jilwa  'y  

Co,rrtd. .. - - 3 
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Recruitment Board along jqith the list of 16 onndidrites, 

U receivod complaints of mol-P.Lnc t iecs nrid gross irregularities 

in tile selection process. ConD  dontial letter from the 

Clijof Vigilance officer, N.F. R.-.iilwqy v  Mnlignon, ins received 

advising the respondent no. 2 to Pend offering letter of 

appointment v  The letter, of tile Chief Vigilrince Officer l, 

in fact j  reads as under 

a a-L - bor of co#p1nints have been As 	in 

received alleging adoption of malpractices in 

the above recimitmont and the same are under 

invostign, tion, it is requested that no appoint-

ment letter for the post of Jr. Stonogniphor 

(English) should be issued till a clon -nonco is 

given by Vigilnnce." 

Thuz,, in view of above, respondent no. 2 refrained 

fron taking further action for issuing appointrlent* letters 

to the applicants. Subsequently the re8pondent no. 2 received 

a letter fron Rnilwny Board,, for cancelling the rec.?. ,Uitrlcnt 

proceedings of Jr. Stonogr.opher (English) due to ritmzorous 

irregularities d etecby the Vigilance Depnrtaent. Oopy 

of the letter is annexed as ANNUME R/I. 

6. 	That idth regard. to the statements r-inde in porn- 

graph 6.13 of tile application, the rinswering respondents do 

not ndr-.Lit anything contrary to relevant records of the case. 

That with regard to the stntenents mido in pnrn-

graph 6.14 of the applicntion g  it is stated that this is 

Contd....4 
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not relevont with the c,,)ses of 13 npplicqnts ,.)g,-iinst O.A. 

Nos. 142/96 to 155/96, who were roconmended by the -rniiwy 

Recrtlitment Board, Guvnhati. The 'fidvortisoment Notice 

No. 1/96 d,-fted 20.5. ,)6 wns for odditional 8 posts of Stcno-

grnphor (English) in scale Rs. 1200-2040/-, Tl,-ds lios got no 

benring,  with the panel in claestion. 

Another 1hploynent Notice No. 2/95, Gotogory No. 

1 is for tile post of Office Clark in scale l; ~-950-2&W-`L5-&/-- 

This categury is quite different from the Cntegory of 

Junior Stenogrnplior (Eling-lish) in scale Fs. 1200-2040/- and 

n 2  SUC'1 1 this hnS no rClCVnnC0 With the C11,90 of Junior 

Stenographer (Erigli  s1i). 

Thot w1th regard to tlie stitenont s  n-,,.ido in pjr,,.- 

griph 6.15 of the IPPlicotion,, the inswering.- respondents 

do not .idr.ut nnytliing contrj ry to rolowmt records of tile 
case 

9. 	That the answering respondents -qukut th,- .I t tile 

aforesnid selecti-on hns to be cancelled in view of Various  

iTrcgUla2'ity and ailpraotices in the selection. As nlrendy 

Pointed out nbove, me-re ompmelnent of .1 crindid.,  ~i t 0 do a's 
not give any indefcosible 	 m 	The ,lit of -1ppoint ant .  

onndidrites were well WwOrc of the decision to c.qnccl the 

selection. The sqid decision lin-s boon taken in the greqtor 

Public interest. 

Contd, . 9 * a m 5 

0 
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10. 	That tUo answering respondents crove leave of the 

Hon'ble Tribunal to submit ndditionql written statement 

in cose the same is found to be necessary in duo course. 

That in view of the fnots and circumstinecs 

strited nbove, the instant application is not mnintninlble 

,and liable to be dism- I ssed. 

V  E  R  I F 1 0 A  T  1  0 N. 

#4  - d~~  a,,v 	0 
i t 	 —, aged about 	Years 

by occupation Railway Servica t  working as Deputy Chief er 
-1 2ersonrial Officer of the Northeast Fronti 

. 

R, ilway, 

do hareby solemnly affirm and state that the statements 

i-ande in paragraphs 1 and 2 are true to my knowledge, 

those made in Pirng3?aPh8 3 to 8 -ire true to my infoim.-ntion 

being matters of records and the rests nre my himble 

subrxission before this Hon'ble Tribunql. 

DEP'UTY CH112 PERSONNEL OPPIOMR1 
NORTHEAST FRONTIER RAITMAY 
MATZGAON :-. GUWAHATII 
FOR & ON BEHAW OF 
UNION OF INDIA. 

3q 74 AT, eqwr;ft (TMS) 

Dy. Chief j-,orson,el c . 
fiicer (G) 

~.,r - 	 101 1- 

N F. R~Y-, Ga,  

I 

0 



v 	9, 

- 6 - 	 ANITEXURE R  0 

Railway F.,ecruitnent Boqrd :: Guwnlinti. 

No-MB/G/41/90 	 Doted 05.9-96. 

N  0  T  1 0 E0 

Su,b: Cancellation of IvIcoruitment panels of Stenographer 
(English) in scale Rs.1200-2040/- under a.,)tegory 
No. 7 of EmPloymaht Notice NO- 1/95 dtd 26.4.95 
ana croft Teacher (Bongili Medium) in scale 
Rs.1400-2600/ -  under Cot. No. 6 of &4-)loyment Notice 
No. 3/94 xl4tod 19.12.94* 

Railway Board vide their letters No. 9 5/E(PRB)/ 

25;13 dtd 7.8.96 and 96/E(PRB)/25/13 dtd 21.8.96 have 

at,incellod the Recruitment panels of Stenographer (English) 
,and Craft Teacher (WI) mentioned on tlie, above subject due 
to  vorious irregalnrities. Hence tho Recruitment pnnels 
of Stenogrlphor (English) and Orrift Toncher (BM) st.ind 

cancelled. 

Sd/- 
(B. Li li tn 
Chnirm.- n' 

Rly. Reett. Bon -2d, Gi.14,1h.1 . . ti. 

Copy forwarded for informntion and nesessnry oction to:- 

1 . Gb-!(P)/MLG. 
2. GWVigilance, MLG. 
3, Reett. Section in Offices 
4. Notice Board. 

Sd/- 

B. Knlitn 
Chb i 2:n~ -,in 

lily. F-,cct'lj. Board 	Gui4n1inti. 

& 0 * 

0 
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I BEFORE THE CENZIZI~L ADMIIISIT)~ffIVE T-IdBUIIA L 
0 

GWAIIAT 

IN  ME  WTTER  OZ 

O.A. No. 142 of 1996 

82A B.K. Winori 	APplicant. 

vs 

Union of Indin & Ors. 	ResPondonts. 
AND 

IN  ME  DIAT,M  PF 

Additionol written stntoments on 

bc!' ,Ilf Of the respondents. 

The "Ospondents beg to'-st-,,-te ~ js  follows  

Tint the OnSW02-ing TOspondents 111-1vc '11-randy filed 

tileir written st '-1to rl'onts in the Ofor0soid O.A. 11owc-ver, 

fter filing  of  t!Ic  14  r'tton  "" tor"Ont s ,  t 110 -)PPlic,-Int PT,-.Iycd 
fOa.' certain amendment to  tjjc- 02?i6,jnj j Applic', tion w 11,c  !I  

~,incc been 011owed. 
2"e1?0- '-' ftcr y tile "PPlic.-Int 11 ,ms -Lilod 

ConsOlidoted O.A. Inotend of 2?0pe,,j ting  tjjc contentions 

3'aised in Vic carliop w2?itton stwqtenonts, the Ilespondents 

-)vc Of t1lis Hon'ble Tribunril to refor ond 2?ely uPon 0  r.qv 0  

t1le  s'-Inlc q~ t t1le tine Of Ilearing of the instant O.A. However, 

Coritd..... 2 
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since tho amendment lins been rillcmed wItic!i lins how been 
P 

incorporated in tho consolidated petition, the respondents 	P'O 

bog to file this additional writton statement dealing with 

tile amended portion. 

That the respondents linve gone through the -.Inori-

ded portion of the O.A. ri nd have understood Vic contents 

thereof. Save and except the stater-.1onts NqIiicn ni,o specifically 

-d liereinbelow, other stritempnts nqdc by tile applicant .i dr-A t t c 

r  i 	 Yw 	t1io stritci--ionts which arc,  e categorically donied. i -- t'102', 

not borne on.records are qlso denied. 

Mat in tile carlier written statement .' it has 

,qli?c,,)dy been stated that the selection in question pursucnt 

to which the applicant Iris staked his claim for appointment 

has already been cancelled in view of the various irregLiln-

ritice and r-arilp --roctices in tIlle selection. Me irrogLLl,, .12,itics 

folmd in t1lo selection of Junior Stonogrnpher in scale 

Rs. 1200-2040/- against Eriploymcrit ITIotice No. 1/95 dt 26.4-95 

conducted by tho ILnilwny Recriiitnent Donrd,,*Gi:nqnhnti, w!lich 

has nccessinted c-oncolIntion. of t ~io ontire selection ire 

as follows 

in the advertisement of Jr. Stonogrop'nor, requirod 

qu-I li f i ca -u-  10 n w ,.is mentioned only as Mbtricul,'Ito witiliout 

indicntin6 nnyt1iing nuout the qualificr .1tion of diploma in 

0 
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shortIll'Ind -ind tyPe-142-3.ting. Tile '.)dVcrtiSonont ol2o did not 

istiPulote Production of diplomn oortifiento. its res-LLit 

ranny of the candi(Intos did not submit the s,,.)r.ic AtIlo-Ligli 

they wore quolified botli in shorthrind .)nd tppo-writing qnd 

lind diplon.-) oortific,- .ito. Howevor g  t!ic P,,,, .iilw., RI c 2,,i:d m . y 	c 	t. ont 

Bon-rd, aiwalinti v  rejected the cnn(ddnt-L1xc of mnny cligiblo 

ctindidntes on the gro -und of non-sabr-Assion of diplonn 

002-tificnte, tlicroby deserving eligible condidritos wore 

dcP2.iVed of considorntion for selection. 

(b) 	SOMPle test Checks rovenled aistnkcs in totolling 

in the written pape'r ,.ind in computntion of mrliz which 43M 1108 

.L resulted in onpanolmont 0 0  c,Uldid,-)tOs scc-LLPing loss mzks 

nad oxclu8ion. of candid.,.ited z0ouxing raore mnrks. 

(0) 	 Tn, %  t"Ic Tocaluitnent pToCoso 
I 
 p it lins boon foudid t 1n,-It. 

Ill the throe Str~iSLs of testing, the knowledge -Ind qLL,- .1 li ty 

of t' o candidr 	i Itos Iiove been Iv)ndlod by n single individtiol 

(Merabox Secret,,),- ,j I  IL- 'I  il w.- .jY Roc2%titnont Bonrd) instond of 

getting the works dono by different clualifiod pc2?son,-, ,ns 

-Lui der : - 

(i ~ 	 L 
I  Sotti., O -c' TLIestiOn P)POr for Written test. 

Selection of distotion pnssogo. 

P2?cPnFntiOn fin ,')l m,,.i2,ks;icct including mirk,- 

for viva-voco test only doric by J.LS/T,-p-LB Ili Me If 

without -Iny signatu.-f---c frol-I Other two nonbors. 

Viis ft,-Is a,,- .-iisod doubts of r-olpractico by RTS/RRB. 

Contd.....4 
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(d) 	As per Board's extant instri. 	 ,ks f o 

written test ond vivn-voce together ia 4 2v. a-L drod to bc -Uxo4 

Lo2. vivo-voco. BLAu in tlie subject selection, RRB/Guwaliriti, 

lind adopted 15'io of tlic svm totril of nnrks fo2. writton test 

(200 rarirks) aliortliand test (300  mnrks) ns well ,Is vivo-vocc 

EVIrkS, (go marks). The m)Tks, of sliortliond test (300) was tlicro-

fore irrogalnAy includod in coraputing tho Lxm.ks for vivri-voce 

Solc  .0 -Lion  test. Viis litis allowod the 	u 	nutlio2,,ity und-ac floxi- 

bility in the finril olloomition of narks of .) condidote though 

ho nid.it  li.ove secured less morks in written test. 

	

(0) 	In a am.bor of onsos it Nos bee noted thr)t n,,)ik,-, 

once nllott0d in the sliortlirind trrinscription shoots 1.1,ive boon 

ovor-writton/dofaced and now m-)rkss n1lottcd, obtonsibly to 

frivotar tho c,-)ndid,-)tcs of evol -untor's cljoicC, 

	

d 	 it lias boon notcd in some onscs, -b!l,,)t t!jo-LZli 1!ic U 

s!io-rth,and dicli-Pntion scripts do not contnin certain mtcliols of 

dict ,'Itod PrizSrIgO 2  the typo transcription slice -'us' contoin tiic 

anter ril of the diet,- .i 	 ,tod possago mad in o botter voy. This 

indicritus - .1do -ption of n,,.Ilr 	 S11027tliond jj~,Ictice in conducting the 

test. 

	

g) 	On 0 viGuMl cli.coking, it lliris boon noted tlint in 

cortnin onswor scriPt2'(trnnsc1?iPtion shoct) cont, ,.)ining poor 

PerformOnce l  Iiiglior ran.-cks linvo bocn ,)llo,tcd in compovison to 

th,- .)t cont,-)ining bottor porfo.rra.- ,ince. 

Contd.....5 
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The above irTogUltlritios in the selection 2' c 0 

illustrative ,)nd not oxtinustive, In n ny anso . Iqit!i the 

,qbove il-TogUL-12'itics dotoctod in the selection, tlic rcspondents 

were loft Atli no otaor option t1lan to crincoll the tntiTc 

selection. By,  doling 2 o, no irrogalority lins been cor m-tted 

by t1io xospondori l s Tj 	 Glioj~ tlic s-me lins been done in tlic 

lm7gor public interest wliicli !i,-Is nlso brouglit confidence 

a i,. The irrogalnritics were detected upon , iong the public. 

-  o -Lti -ry conducted 'by '11o)r Vigilnnoc Doptt. of the Rnilxnys .in no, to 

ond in considorntion ol" sucli onqiiry, t1io selection is 

n 

q  'L lostion 11nS boon c,,.incolled nna the npplicrint sliou)-d not 

nke nny griovnncc nginst Vic s'nno. , 	 1~ 4 

40 	 Tlint with wognrd to the stritements node in p, ,.) -r,,)- 

groph 6.16 of the O.A., the respoqdents roiterrite ond 

roriffirn the stotemonts mride hcro-in-nbovo. 

T1,int undo-r tlic fricts ,.ind circur-m-lLsomos stntod 

nbova, none of the kp~oundz, -Lix6od by t1io npplicnnt townrds 

grrinting the reliefs pa-,nyca fo2t' ore sustninoble qnd occording-ly, 

the opplic -int is not ontitled to ony relief Is laris boon 

claimod. 

6. 	 Vint in view of Vie f,- ,lots ond circ-Luistonces 

stntod nbove, the O.A. is li ,'Ibl(.--,  to be disais ~;cd with cost. 

Contds * * e * 6 
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I
VEIZI PI  CATION. 

I v  Shri 	 rigod )bout 

lky occupotion R.iilw.-.ly Sor.vicc, working os 

Deputy Clii-of Personnel Office-i- of the N.P. R.-iilw,,.Iy 

J .idr,anistrntion, do licroby solemnly 	,.)nd strito 

that tlic stntemorits ande in porrjgTriph 1 ind 2 ore 

true to my knowledgo, t iflosc Undo in 	 3 to 5 

,'  '0 true to py inforantion 'being iarittar of rcco.d 	f 11 	L 	 s 	I 	r S 0  

the Cn8c whicli I bolieve to be true ond tlic rests 

are py huiablc cu lmussion before thie Hon'ble 

DLTUTY (FlI PER ' KNEL OFFI OER 
NORTHEAST PRO! ITI a RAI LWAY 
MALI GAON : -4 GUI-JAHATI 1:]K'4 
P0 P). & ON BEHALF 0 lj~t.  
UNION OF INDIA. 

to 
IL F. Rly., Gm"hati-7610 I! 



N TIM,  ClIMTRAL 91)MI NISTRATITE TRIBUYAL 

ARR 1,997 	 GUVIAHATI  DENCH 

in the m;7%tter  -of : 

O.A.Yo.142/96 
Shri Binoy Kr.Dvimari .-APD-licant 
_Vs- 
-Union of India- & Ors. ..Respondents 

-AND-. 

In the m.2,tter of u 

the aDpliornt ~ gjinst Be j oinde r o..L 

the written statet'r9ent _--XId Addl. 

written stj.-,~tement filed by the 

respondents. 

Th,-.t the copies of written st, ,--tement as well 

as Addl.written statement.filed by the respondents hrye 

been served Upon me through my counsel- land going through 

t- he contents of both 2  I have understood them thoroughly. 

I consider it necessary to file a rejoinder r-nd as such 

same is filed as follows 

2. 	That in pz-ya 5 of the written statement it is 

st,-I,ted that 	As ia number of- complaints hv .ve been 

received ,, lleging adoption of m,~,Ilpr_-ctice in the ,)bove 

recruitment and some are under investig,,-,,tion, it is reques-

ted th.qt no n1ppointment letter for tthe post of Junior 

Stenogrupher(Znglish) should be issued till clearance 

given by vigilance." The respontents held up the appoint-

ment becz~u'se number of compl,,_, ints hrr~ve been i~eceived 	N 

reg,--Xding..... 
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reg,.)7ding -Idop+vion of malpractice and exit-ire matter wLs 

investigated by vigilance, whereas .:~cting upon the vigi-

jr.ince  report. the rrLilj;,ay botird cancelled the recruitment 

panel on various irregularities and not a single word 

of malpractide. w_­s spoken in the cL)ncelliltion order. 

That the ground shown in the Addl.k/ritten 

St'n,tement in para 	thlat qualificntioi~ of diploma 

of shorthnnd and type writing was not shown in the 

advertisement is not correct. 

That in Para 3(e) , the st;jtement goes thus - 

It 	 i In a number of c'-ses it has been noted that marks once 

alloted in the shorthand transcription sheet have been 

oVer-written/def aced and new ~ marks C.Illoted j obstcrisibly 
I 

to favour tkie candid;Ste of evaluator's choice." In this 

statement the respondents did not stAte th:--t the marks 

given in the nppliccait's book w_-~s chzw-iged, or over-written. 

In this connection ~ it is to be str ~ted that in response 

to the advertisement notice i.e. A ~uiexure III as many as 

2120 cr-ndidates applied and'1520 apPeared in the 

written test, out of vhich 172 were tested in speed test 

,nd subsequently 47 were sent for viva-voce test and 

finally egpanelled candidr-tes were sent for oppointment.. 

That it is very natural as stated in p,. 

4-3(e) thet. in a number of cases it has been noted that 

M,jr1r,s once alloted in the shorthr,,aad trrinscription sheet 

have been over-written/defcced -Ind new marks ,.iloted, 

obsto,nsibly yo favvour the candidate of evalucttorls choice",. 

In other words in the answer scripts of 125 cnndid-~tes 

who ...... 

4C?aA 
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who were decl.-L,.red unsuccessful this over-writing act 

might have done and it never happened in the c:- Ise of 

the aipplicant. 

Th.--%t in reply to "~-,h st,itement Made  in pnra 

3(f) 7  the applicant begto state that dictation t-, 1ken 

by one stenogrlpher does not tally with that of -nother. 

It is humanly impossible to read*and to type ouL short- 

hand script of one stenographex by another. The applicant 

appeared in the speed test not to obtain a diploma on 

stonography ~ but to type out correctly the dictation 

pass-age and r 	 I ts such the allegation of m ~jlpr. , ctice does 

not exists at all. 

Thlat in view of, the f ~acts s-teued above, the 

written statement as well Cs the addl.written stratement 

filed by-the respondents have totally failed to rf,,-)Jte out 

the case of malpractice.  and as such both the documents 

are not tenable under the law and there is a very little 

help to this Hon'ble Tribunta for arriving at a correct 

decision -,nd as  such the documents are without any merito 

That the written st,-_,t.ement and the Ad6itional 

written statement speak of crudest form of arbitrariness 

affected by bias jnd/or rzctu~~ted Py molafides. 

That 'the present rejoinder is filed bonafide 

and in the interest of justice, 

Verifigntion  ....... 
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V  E  R I F I  C A  T 1  0 N 

I Shri Bincy Kumar Daimori son of 

Shri~ Maheswar Daimori , aged 25 ye,,~--rs by caste Boro, 

by religion Hindu, resident of C .handmari j  Guwahati 

d o he re by - s ole mnly af f i rm, nnd 'V er i fy. that the contents 

made in-paragr,:.~,ph .1 are true to my knowledge v.nd those 

mcde in par,-,graph 4 of this rejoinder are derived 

from info~ma-tion from the office of the Rly.Recruitment 

Board 5 Guwahati and rest are humble submissions before 

this Hon'ble Tribun,--,I. 

AND I sign this. Verif ic,' , 	 1-0 )Lday ,tion on this 

of.April 7  1997 at Guwahati. 

vv~ 
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IN THE CENTRAL ADNIIIISTRATIVE TRIBUNAL* 

GUWA-HATI BINCH 

IN THE MATLER  OFY-

O.A. No, 142/96 

Shri. BK Dnim. ri 	 Appliennt. 

a & Ore. 	Re' Union of Indi, 	 spondents,, 

AND 

!N,THE-MATTER  OF 

Reply to the rejoinder filod by 

tile applicant. 

The answering respondents beg to -state ms,follows 

That tile answoring respondents havo gone 

through the copy of the -  rejoinder filed by the nppliennt 

nnd haVo understood the contents thereof, &-me and except 

tile stttements which ar 0 specifically admitted hore-in-below, 

other stntements mqdc in the rejoinder arc entegoricnIly 

denied'. Fur.ther,, the statements which nre not borne on 

records are n1so. denied. 

20 	Thn. t with re6mrd to the statements made in 

paragraph 'l of the' rejoinder'. the answering respondents 

do * not admit Clayt4ing contrary to the relevant records. 

Contd,,,,,2 
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That uith regard to the st,-.;temcnts mnde in 

p-aragraph 2 of tile re 	 ta joinderp the answering respondent$ 

be& - to state that the recruitment panel had boon cancelled 

in view of various irrc ~ularities -is pointed out in the 

Agilt-ince report, The irregularities pertnining to the 

selection and publication of the panel have nlrondy been 

higillighted in the additional written statement. Investigm-

tion was carried out on the basis of the complaints. 

Irregularities in the entird process of -selection includes 

malpractices also, 

4, 	That with regard to the -statements a-Ida in 

paragraph 3 of the rejoinderp while denying the contentions 

made therein, the answering respondents beg to state that 

in the -ndvertizenent s  submission of diploma certificate 

OlOng Uith aPpliontion form was not mentioned as n conse-

qaenoc of 4iiell many eligible candidates did not submit 

their Certificates along with the application form, As 

already a tnted in the written statement, their such 

8PPlic-1, tions were rejected on the gTound of non-submission 

of diploma certificate whioli needless to say, deprived 

many clig . ible cindidates otherwise eligible for considorrition. 

In the advertisement, the qualifiontions stipulated was 
as under 

Category 	S 7 - Stenographer (English), 

QWlification 	Xqtricul.-)to, 

Contd..,..3 
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Speed 	-4 80 words per zinute and 40 words 

per minute in Shorth-Ind zind Type-

writing respectively. 

Knowledge of Hindi Stenography is an 

additiontil cianlification and will 

be given preference. 
Age 	 18 to 30 yer-irs s," 

From the above g  it is clenr thnt n1thoudi the 
qu,11ification Imntricunite ,  WIS specifically mentioned 
with required speed in Shorthnnd ond Type-w-riting,, the 

advertisenont did not nention anytIting about the submission 

of diploraa certificates in respect of Shorthand Ind Type-

writings, Thus t  going by the ndvartigement, .11th ough it 

waz not specified to produce tile diplomn cOrtific-Ites but 

on aorutiny of qpplioa  .. tion foras  a . ,]no  ws mde obligatory 

as a consOquenpo of which tile I?,'ilw,'Y R001-uitment Bonrd 

rejected MEMY 1991 lications on the ground of non-submission 

of diploma certificcites in support of qVilificatio'ns in 

Shorthand ind TYPe-writing. Needless to say q  thi s  I,,.Is  

resulted'serious mi s_"'Jrxi 'J  , go Of justice ond has anused 

,prejudice to miny eligible candidatos'who were otherwise 

Oligible under the terms Of tile IdvOrtisement. This 11.18 

Vitiated the entire selection process, 

50 	Thnt With regnrd to the stntemOnts aide in 
P ,"ragr,'Pha 4 And 5 of the rejoinder,, t ile I  ~ nswering res_ 
Pondonts beg to stitc that in a number Of c,"Oes Mrks once 
allotted were 011onged, Over -written/dafneed and new mnrks wore 

Oontd....4 
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allotted by the ev,11iintor, This is one of the grounds 

for which entire seloctionwas held to be vitiated and 

accordingly, tile entire selection w as cancelled, As regnrds 

statenents regarding numberof candidates applied for the 

post appeared in the written test, speed test and vivat 

voce test s  the answering respondents beg to state when 

irregaln,rities were detected through-out the pr'00088 of 

selection amongst Vic said candidates, 08 n policy decision, 

the entire selection was caneellod, Amidst the irrega- 

laritio s wore detected, saeh canoollntion of selection was 

tile best course opened which needless to say, has brought 

confidence to the public in goner,11 9  more p,-jrti0uj.' .jTly , 

tile eligible candidates who either appeared in the sojec. 

tion or could.not aPPOnT in the selection because of non-

submission of diploma certificates, In auch .1 selection 
wherein such irregularities as ptj intod O-at in the additiorkal 

wt.ttton statement come to light, it is immlterill 18  t o  

whether there wns any Over-writing and/or addition of now 

mOrk-S,  in any PaX.ticular nnawer script. The selection 

P110coss onnnot be individvalised nnd will have to be taken 

as a whole. Among tile aPPlicnnts who hnve approached this 

Hon'ble Txibunal Vy filing various 0,As s  it ftna been found 

t1lat there is'OvOr-w-riting to the mnrk ~-, alrendy allotted 

by the evaluntor, In some onses totalling mistrikos wore 

n1so detected. Mention may be a, .)de of S!iri p,,K. Dns 
(Applicant in O.A. 146/96) 9  Bmt. Limnln Delm (Applicl . nt 

Contd ,,,,,.5 
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In O-A. 145/96) qj- .I Mrittunjay  Ghosh (npplionnt in O.A.  

150/96), Shri Rupak Chnkrnborty (applionnt in O.A. 	/9 6) 
Sliri 2,,,)bitr,-i Kr, 1 1-ikoti (applicint in O.L 151/96).Shri 

Pribitra &. Kakoti has boon shown to lilvo obtained 124 

narka in tile written exn=.nntion 18 against actual n-irk 

116. This was because Of Mistake in totalling, If tile 

M=kx 

B,I:rk.s Of written examination is correctly calcuInted (116 

mnrks), in thAt case t  lie got total m,"rks of 353 instead of 

361 rod would not havo been empanelled v  as in t1lat e,,,se 

one Shri SuJit Chalu?,OOTV (13011 No. 810556) who lins obtnined 

total of 360 mnrks would 11,ive bean eMpaaelledi When suall 

mistakes havo been detected io .1c number of On-sos including 

over-writing in the tOt,' l  Mrk-s. 0OW10d with many other 

irregulnritiCs as indiented in the additional written stnte- 

monts, there was no option left for the conpotent nuthority  

tildn to c-incel the entire selection. The 11PPlic-Ints cannot 

individualised their anse at the cost of the largor interest. 

6. 	That the OnswOxing respondents oategori c ,1,11y, 

dOnY the COntOntions Mide in Parngraph 6 of the 'rejoindor,, 
The aW lioan -L 

16 has totally misunderstood thd misintorproted 

tile AvOITIOnts made in p,,j3?agrjpjj 
I 

3(f) of the -,)ddition,-Il 
Written statemen ,ts. it i s  not correct thjt dictated pnssago a  

takOn in &'Ortlinnd cannot be rond OutLtogether by a Shorthand 
o.V ert. 

Contd,.,,6 
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Thlt'uith regard to 1  1, 10  81-11,0nonts made in 

paragraph 7 #  8 and 9 . of the rejo~nder, the inwering 

respondents antcgqically deny t ~c,contentions Tnised there. 

in and the aPpliennt is put to Vie strictest Proof thereof *  

It is categorically denied that ~ho written str)temonts 

I  filed by the respondents spenks 4f crudest form of arbitrn-

riness affected by biased ond/or 
~
actiuited by ailafido. 

The selection in question has boon cancelled with a view 

to bring fairness and transpiren4 in the method of 

selection, The aPplioant cannot o ~aim as a matter of course 

for bein appointed to the railw 9 	 a~% sO.Vvice* Amidst the 

irrogulaxities 
d . 
etected inthe 6ntiro Process of selection,, 

there was no option left for the ~Ompotent authority to  

cancel Vie entire selection vAiichl hns brought confidence 

among tile general p -ublic t  more 	
I 

PI~ticlllarly, mongst 
the eligible atin,di&-itos, 

That in view of the fRe ~ts M'd ciTCumsta noes 
I  stated above g . the cancellation of ~hc 80100tionw.qs just 

,Ind ProPer and tile Hin tblo Tribunn ~ would be rel-Ljct.,j: nt 
to interfere with tile same and tho ~ I O:A. filed by the 

applicant is liable to be dismissO4 with cost *  

Verification*,, .7 
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v B  Rj  -F 0 A  ~T  1  -0 No  

aged about 

Years# - by occupation Railwjy service# working as 

Deputy allief personn el offi cer  of t!le Nortlea  st  

Pronticr.kqilway, do hereby solemnly Iffi ~ rm a n d 

stntelle that tile statements mnde in porngriptis 1 Wnd 

2 are true to ny knowledgep those aide in par ,graphs 

3 to 7 are true to my information being natters of 
recorda - of tile 0so and tile rests are my 11W. ble 

subaission before thie - Hon'ble Tribunal. 

DEPUTY CHIEF PERSOMEL OFFICER 
NORTHEAST FBONTIER RAIIWAy 
MALIGAON *s GIMAHATI 
FOR & ON ;iaml OF 
UNION OF INDIA *  

W~V 


